- = 2ulu NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE,CHEN NAT

0.A.No.33 0f 2016 (87)
In the Matter of :

Vakkanti KoteswarRao

v Petitioner
Vs

Union of India and 8 Ors

«.wee.. Respondents

OBJECTIONS TO THE REPORT FILED BY THE JOINT
COMMITTEE

1. The Applicant submits that the present application is filed under section
18 read with section.14 and 15 of the National Green Tribunal Act, 2010,
raising the issue of Encroachment of Reserved Forest, Illegal Mining and
Air Pollution caused by the industry of Respondent No.8 at Suryapet
District, Telangana State. The Aforesaid activities of Respondent No.8 are
in grave violation of Environmental Protection Act, Forest Conservation
Act,1980 and Air (Prevention and Control of Pollution) Act, 1981

2. The Applicant submits that this Hon’ble Tribunal vide order dated
18.12.2019 has constituted a Joint committee to go into the allegations
raised by the applicant in the above titled application and dirceted the
Committee to file a report on 4.03.2020. In this regard, The Committee
has filed an incomplete report on 13.8.2020 without complying the order

f Honble NGT dated 18.12.2019 and failed to understand the
o)

allegations raised in the application in proper perspective,
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Assessment of Environmental Compensation with respect

to Pollution is Incorrect and Unjustifiable

3. The Applicant submits that the Environmental Compensation assessed
by the Committee with respect to Pollution and failure of Environmental
Compliance on Respondent No.8 is very less and incorrect to the facts
and circumstances of the present case. During the inspection, the
Committee has found the following environmental violations on
Respondent No.8 in respect of Air Pollution:-

* Oaline Monitoring results indicated the Stack Emission Values
exceeding the standards.
* AAQ monitoring conducted at the Main Gate of the Industry

and the values exceed the standards on 18.02.2020.

For the above violations, the committee has assessed the environmental .
compensation to the tune of Rs. 28,20,000/- by adopting the formula laid
down by the CPCB. While doing so, the value adopted by the committee in the
place of ‘N’ ie. Number of days is only 94’ which is totally incorrect and
contrary to the facts and the circumstances of the present case. In this regard,
it is vital to mention that the present application was filed in the Year,2016

raising the aforesaid environmental violations committed by the Respondent

No.8.

Further, it is pertinent to state that the Central Pollution Control
’
Board has issued Show Cause Notice dated 02.06.2017 on Respondent
No.8 der Sec.5 of the Environment Protection Act, wherein the
0.8 un "

i i f the 17
dent No.8 has been identified as one o
Industry of Respon
highly polluting industries which have been discharging

categories of
tal pollutants directly or indirectly into the ambient air and
onmenta

envir
aving Potential threat to cause adverse effect on

water and the same is h

the water and air quality.
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Assessment of Environmental Compensation with respect

to Pollution is Incorrect and Unjustifiable

3. The Applicant submits that the Environmental Compensation assessed
by the Committee with respect to Pollution and failure of Environmental
Compliance on Respondent No.8 is very less and incorrect to the facts
and circumstances of the present case. During the inspection, the
Committee has found the following environmental violations on
Respondent No.8 in respect of Air Pollution:-

* Online Monitoring results indicated the Stack Emission Values
exceeding the standards.
* AAQ monitoring conducted at the Main Gate of the Industry

and the values exceed the standards on 18.02.2020.

For the above violations, the committee has assessed the environmental -
compensation to the tune of Rs. 28,20,000/- by adopting the formula laid
down by the CPCB. While doing so, the value adopted by the committee in the

place of ‘N’ ie. Number of days is only '94’ which is totally incorrect and

contrary to the facts and the circumstances of the present case. In this regard,
it is vital to mention that the present application was filed in the Year,2016

raising the aforesaid environmental violations committed by the Respondent

No.8.

Further, it is pertinent to state that the Central Pollution Control
3

Board has issued Show Cause Notice dated 02.06.2017 on Respondent
r Sec.5 of the Environment Protection Act, wherein the

No.8 unde

dent No.8 has been identified as one of the 17 .

Industry of Respon .
:es of highly polluting industries which have been discharging
categories

pollutants directly or indirectly into the ambient air and

environmental
potential threat to cause adverse effect on

water and the same is having

the water and air quality. I
|
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The Applicant submits that it is evident from the committee report and the
assessment of Compensation that the aforesaid violations stated by the CPCB

have not rectified by Respondent No.8 till the inspection conducted by the

Committee.

Show cause notice of Central Pollution Control Board is annexed as
Annexure-1 CDQ%Q N“l&h}

The aforesaid facts were overlooked by the committee during the

assessment of environmental compensation. Therefore, it is humbly prays that
this Hon’ble Tribunal may be pleased to direct the committee to re-assess the

environmental compensation by taking the actual date of Violations

Objections to the Point wise reply rendered by the Committee

to the written submissions filed by the Applicant:

Point No:l

Green Belt was not maintained by Respondent No.8 as per the

Environmental Clearance dated 27.12.2007 and 11.05.2017:-

4. The Applicant humbly submits that the Respondent No.8 ought to have
maintained green belt to the extent of 18 ha as per the conditions of

Environmental Clearance dated 18.10.2007. But, it is unfortunate that

the Project Proponent has still failed to comply with the conditions of the

Environmental Clearance dated 18.10.2007. In this regard, it is vital to

submit that during the grant of Expansion of Environmental Clearance
dated 11.05.2017, the Moe
earance dated 11.05.2017 that the Project Proponent

f has clearly stated in Para.3.0 of the

Environmental Cl

failed to maintain Green Belt as per the conditions of the original EC

has
relevant paragraph of the EC dated 11.05.2017 is

dated 18. 10.2007. The

extracted below for the convenience of this Hon’ble Tribunal:-
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Quote:-

3.0. The Regional office has submitted the compliance report vide letter

No.’Nil’ dated 25% May,2016. The PP _has Complicd all the Condtions

situpulated in the EC letter No.J-11011/572/2007-1A.II(I) dated 27t

Decmebr,2007 except plantation of green belt. It has been mentioned in

the report that out of 18 HA the PP has brought 16.4 Ha under Green

Belt development by planting different types of trees in and around the

colony and Cement plant. The plantation work and survival ks good.

The PP committed that the reaming area will be planted during the

next monsoon.

UNQUOTE:-

From the bare reading of the above para would clearly emphasis that

the Project proponent has failed to maintain green belt as per the conditions

of the EC granted on 27.12.2007 until the grant of Expansion. Further, it is

submitted that even now ie. after the lapse of 13 years, the Project

Proponent has failed to maintain green belt as per the conditions and the

undertaking of the EC dated 27.12.2007 and 11.05.2017. The Applicant
further submits that hitherto no action has been taken by the Moef against

the respondent for the Violation of the Environmental Conditions in so far

have all powers to revoke the EC granted to Respondent. (Admitted

as they
by the Committee in Point-I of the Report dated 13.8.2020).

Para 7.0 of Environmental Clearance dated 11.05.2017 states as
follows:-
7.0.The Ministry may revoke or suspend the Clearance, if

mentation of any of the above conditions is not Satisfactory

imple
and 11.05.2017 are

Environmental Clearance dated 27. 12.2007

annexed as Annexure-2 * D&K‘?- Ot 23 NS 2
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Point No.2

ion of Mine-I was not done as per the

Restoration and Reclamat

conditions of Forest Clearance and guidelines issued by the

Hon’ble Supreme Court:-

5. The Applicant submits that the respondent No.8 has failed to adhere the

conditions laid down under the Forest Clearance and the Guidelines

issued by the Hon’ble Supreme Court with respect to reclamation and

the restoration of the project site of Mine-1 . In this regard, the Applicant

submits that the forest land to the extent of 55.7 lacres has been

transferred to Respondent No.8 for doing Mining activities with respect to

Mine-I.
bmitted that after completion of Mine-1 it is the duty and

6. It is su
(Lease Holder) to back fill and

responsibility of the Project Proponent

mining area to a condition which is fit for growth of Fodder,

restore the

Flora, Flauna ctc.,

7. The Applicant submits that the Respondent No.8 has failed to restore the

mining land as per the conditions of the FC, Mining plan and the

guidelines issued by the Hon'ble Supreme Court. In this regard, we
rely on the Letter

would like to

No.F.No.F(C)A/1 1.1/64/AP/4
f Environment, Forest and Climate Change to The Principal

/1/(85)/90(P) dated 04-07-2016 issued by

the Ministry O
Secretary to the Government of Telangana wherein they have
categorically stated that the project proponent has failed to do
reclamation plan as stipulated in FC conditions with respect to Mine-I. In
addition thereto, they have stated that the project site of Mine-I has not
been properly closed. The relevant para of the aforesaid letter is extracted

below for the convenience of the Hon’ble Tribunal:-
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1. The Reclamation p_[q_r_g“_qs__styml(r_t_c__r{__fn__tth?jC__Conditions has

not been carried oul‘.‘_p_r;qp_q;jy_mt_d_g_Is__o__gl_l_c_-_;n{gg_f__t_qs_rgpt heen

E-Ii’_SE.d__PLQperIu Qs _per the IBM approved mine_closure plan,

Proper Sloping has not been proved to the mined out area, '

2. The Plantation carried out as part of the reclamation work has
been found unsatisfactory.

(The aforesaid letter has been annexed as Anncxurc-S) ' m& st A%

Unquote:-

8. The Applicant further submits that the Hon’ble Supreme Court in the
case of Common Cause Vs Union of India has held that
“ We are of the view that this can be achieved by directing the ’
Union of India to impose a condition in the mining lease and a
similar condition in the Environmental Clearance and the mining
plan to the effect that the mining lease holders shall, after ceasing
mining operations, undertake regressing the mining area and any
other area which may have been disturbed due to their mining

activities and restore the land to a condition which is fit for

growth of fodder,flora,fauna etc.,” *
Order of the Hon’ble Supreme Court is annexed as Annexure-4 \Tx &\m‘ L0

By virtue of the above order of Hon’ble Supreme Court, the Moef has
9, By vir
rein they have incorporated
i dated 16.01.2020 wherein
issued a circular
: : i :ntal clearance already granted
ies iti in all the environmental ¢
additional conditions "
: » pranted henceforth. The relevant condition
ini iects and to be gran
to mining projcc

ted below for the convenience of this Hon'ble Tribunal:-
is extracte
holders shall, after ceasing mining

“The mining lease

dertake regressin the mining area and any other arca
operations, undertake regressing

ir mining activities and
disturbed due to the
may have been

which may Qs
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restore the land to a_condition which is fit for growth of fodder,flora

and fauna ete.,

The aforesaid circular of Moef is annexed as Annexure-5 '%'& ¥

Response of the Committee with respect to Reclamation and Restoration:

In this regard, it is submitted that the ML-1 area has already been closed as

per the IBM approved mining pl : :
AuEJE%URE i 212% jj an and handed over to the Forest Department on
23.12.2000)\Hence, this condition may not be applicable to ML-1. The other 2 mine

leases of ML-2 & ML-3 are under operation and have expected life for a period
upto the year 2050 & 2063 respectively.

The applicant submits that the committcc has very much
interested to close down the present issue of reclamation and the restoration of
the project site of Mine-1 without considering the Circular issued by the Mocf
and the guidelines laid down by the Supreme Court in the case of Common
Cause Vs. Union of India. Further, the letter of Mocf dated 04.07.2016 is
apparently clear that they have not done reclamation as per the reclamation
plan and they have also not handed over the mining arca of Minc-l as
stipulated under the conditions of Forest clearance.( Committee states that
they have handed over the mining site of M-I to forest department on 23-
12.2000 which is in contrary to the Moef Letter dated 04.07.2016) In this
regard, it is vital to state that without complying the above conditions for mine-
ndent No.8 has started mining activities for Mine-Il and Mine-III

I, the Respo

which is against the provisions laid down under the Forest Act.

Point No.3

Consent to Establish was not obtained for the construction of

Railway line

10 The Applicant submits that the Respondent No.8 has constructed

Railway line in the reserve forest without obtaining the consent to
ai

tablish and opecrate from the State Pollution Control Board. In this
es

regard the report of the committee states as follows:-
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The letter dated 16.04.2018 of Ministry of Railways stipulates regarding
obtaining of the CFE / CFO from State PCB for the establishment of new railway
siding / operation of existing siding. The Railway siding is located within the
premises of the industry and the industry has already obtained CFE / CFO of the
State PCB for the entire area for carrying out activities related to the production of .
Clinker / Cement. The industry has provided water sprinkling system at the loading

/ unloading of warons area to control fugitive dust emissions.

11, The Committee in its report has stated that the Respondent No.8
has obtained CFO/CFE for the activitics related to the production of
Clinker/Cement. But, they have not stated whether they have obtained
CFO/CFE for the construction of Railway line in the Reserve Forest and
thus, it is an admitted fact that the Respondent No.8 have obtained CFO
only for the plant not for the Railway line. "
12, In this regard, the Applicant would like to rely on the Letter
No.2015/EnHm/15/01 dated 16.04.2018 issued by the Ministry of
Railways, Government of India with a view to protect the reserve forest
and eco sensitive areas. The Relevant para is extracted below for the

convenience of this Hon’ble Tribunal:-

Quote:-

a) Wherever new siding/good shed/private freight Terminal/any
loading/unloading point is being developed/constructed’
Consent to Establish’ should be taken from the State Pollution
Control Board by the owner or the railway as the case may be
in accordance with the provisions of State Pollution Control
Board, keeping in view the notified area/air pollution control
areas and categorization of Industrial Sectors,

d) In addition to air pollution,water pollution and noise pollution
should also be taken care of depending upon the extent of
pollution and environmental impact for specific commodities and

locations.
The aforesaid letter is annexed as Annexure-6 .%& PSNRNY

From the bare reading of the above letter, it is apparently clear that
the project proponent ought to have obtained separate consent to
establish and operate from the Pollution control board prior to

constructing the railway line. In the instant case, it is stated in the
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committee report that the project proponent has only obtained CFO/CFE
for the production not for the construction of railway line.

13. In addition to the above, The Applicant submits that the
Respondent No.8 has failed to obtained permission from the forest
department for the construction of new Railway line. The Report of the
Committee states that the Respondent No.8 has obtained permission |
from forest department for the diversion of 1.9337 ha of forest land for |
the purpose of Railway line. In this regard, it is humbly submit that the -
present railway line has been constructed to the extent of 8.7 ha and
therefore, the respondent no.8 has encroached huge area of reserve
forest for the construction of railway lines without obtaining the
permission from the Forest Department. The aforesaid allegation has
been admitted by the Project proponent in Annexure-8.of their
written submissions dated 2.11.2011 filed before the NGT,Chennai.

The aforesaid facts of the present case were overlooked by the committee

in order to favor the project proponent.

Point No.4

Committee exercising the power of Judiciary

14. The Applicant in its written submissions had stated that the

Project proponent has intentionally suppressed the status of present
case in Form-I for the proposed expansion of Cement plant submitted on

29.11.2019 before the Moef & Cc. To the aforesaid issue, the response of -

the committee is extracted below:-

The allegation is regarding the declaration by the project proponent there is
no litigation pending against the project inspite of the present NGT case pending,
in their application (Form-1) submitted to the MoEF&CC, Gol in connection with
proposed expansion of the Cement Plant. The application for EC for the expansion
is under process at MoEF&CC. The project proponent shall submit the revised
information to the MoEF&CC regarding the present NGT case.
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From the response of the committee, it is seen that the committee
has advised the Respondent No.8 to re-submit the proposal to Moef in
connection with the proposed expansion of the Cement Plant. In this
regard, the applicant submits that the committee was appointed by the -
Hon’ble NGT solely for the purpose of inspection in respect of the
allegations raised by the applicant in the application. But, it is shock and

surprise that the committee is exercising the power of judiciary.

Point No.5

Mining activities by Respondent No.8 at a distance of 1.5km

from the Ancient Monument of Janaphad Darga

15. It is humbly submitted that the project proponent is doing mining
and blasting activities in the buffer zone ie.at a distance of 1.5km from
the Ancient Monument of Janaphad Darga. The aforesaid activities are
illegal, in so far as the EIA Notification has clearly states that no
activities are permissible within the radius of 10 km from the Historical
place/Ancient Monuments. Further, the committee has failed to
considered the issue without understanding the provisions and the
definition laid down under the Ancient Monuments and Archaeological
sites and Remains Act,1958. The aforesaid Act defines Ancient
Monuments as “ any structures, erection or monument or any
tumulus or place of interment or any cave, rock-sculpture,

ith which s of historical, archeological or

inscription or monol

artistic interest and which has been in existence for not less than

100 years and includes-

i) Remains of an Ancient Monument

To the above, the Applicant humbly submits that the historical place of

Janapahad Darga has been in existence for more than 100 years and the same
ana

t properly considered by the Committee in its report. Therefore, the
was no
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mimng activities witlyin the roliige of 10 ey fromm th

be censed off (o protect the Hiatogio sl ol

Relevant page of The Ancient Monuments and Archeological sites and

Remains Actl 1958 is annexed ns Annexure.7, '\M',“' 5%, 50

A}

Point Nos,9

Qq_ngpensagp_rymlgng;l_t_o_jhc____t_:xtent__of___73.93__ ha has not been

bitl(l_o_v_sr_t_g;u_llejms_l_gqnmme_n t as per the conditions of

Forest Approval for Mine-2.

16. Itis humbly submitted that the Respondent No.8 has obtained

diversion of forest land to the extent of 73.93 ha for doing Mine-2
activities in the ycar.1997.(Letter No.8-44/96-FC issued by the Mcef is
Pose we g5

annexed as Annexure-8) Fur 1er, it is the one of conditions

el o

(44 o

Forest Act and the Forest clearance granted to Respondent No.8 thas th
user agency has to provide the compensatory land to the fores:
department equivalent to the forest land provided for mining activities. In
this rcgara, the applicant submits that the Respondent No.8 has srill
failed to hand over the compensatory land to the extent of 73.93 ha
forest department. To the aforesaid issue, the response of the commirtee
is extracted below:-

The project proponent has handed over CA land of 73.93 Ha for the ML-2 to

the Forest Department on 14.04.1997 (Annexure -15).

From the above, it is confirmed by the committee that the respondent No.8
has handed over the compensatory land to the extent of 73.93 ha o Forest
Department on 14.04.1997. To the aforesaid statement, the committee has
also relied on the document which has been annexed as annexure-15 in the
impugned report. In this regard, the Applicant submits that the Annexure-

15 rely on by the committee clearly emphasis that the Respondent No.8 has

handed over the compensatory land only to the extent of 74.20 acres not
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ha( 73.93 ha = 183.4 acres). Thus, it is apparently evident from the

report and the annexure filed by the committee that the remaining

area of compensatory land to the extent of 108 acres or 44 ha have

not been handed over to the Forest department by the Industry of the

Respondent No.8. But » it is unfortunate that hitherto no action has

been taken by the Moef or by the Forest department as against the

Project proponent in respect of violation of Forest Act and the

clearance granted to Respondent No.8.

17. The Committee has also stated that the industry of Respondent
No.8 has provided the compensatory land to the extent of 73.93 ha on
14.04.1997. The aforesaid responsc of the committee is in contrary to the .
following communications issued by the forest department with respect
to the issue of compensatory land.
* Despite several notices, the Divisional Forest Officer, Nalgonda
has issued the fifth and final Letter no.4716/89/S1(S) to
Respondent No.8 to handover the compensatory afforestation
land to the Forest Department.(Annexed as Annexure-9) \1“&- e Ry
* On 23.11.2006, the Conservator of forest has directed the
Divisional Forest Officer, Nalgonda to immediately look into
the issue of non-handing over of Compensatory land by
Respondent No.8. (Annexed as Annexure-10) PGy ta . SR
¢ The Report of the Comptroller and Auditor of India emphasis
that after the lapse of 15years and 4 month, the compensatory
land to the extent of 73.93 ha has not been provided by

Respondent No.B(Annexed as Annexure-ll) m\ H:Q'.‘s‘\

From the above communications, it is crystal clear that the project -
proponent has not provided any compensatory land to forest department on

14.05.1997 as claimed by the committee in the impugned report.

Further, Inspite of the above notices, the Respondent no.8 has failed to

comply with the directions issued by the Forest department in respect of
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compensatory land. Therefore, it iy humbly pray that this Hon’hle may be

pleased to cease off the mining aclivities of Respondent No,8 for the constant

non-adherence of (e Provisions laid down under the Forest Act and the

violation of the conditions laid down under the Foregg Approval,

Point No.10 to 13

Suppression of Materials Facts by the Committee before the
Hon’ble NGT:-

18, In Point No.1 1, the Committee has stated that “As per the direction
given by DFO,Nalgonda, the 8th Respondent (User Agency) restricted their
Mining activities within the lease area 1€.73.98 ha till date. The user
agency also offered alternative CA land at 2 places”

19. The aforesaid response of the Committee is in contrary to Point
No.9 of the report wherein they have stated that the respondent No.8 has
given compensatory land to the extent of 73.93 ha through one

document.

Without prejudice to the above:-

20. The committee has also stated that the compensatory land
admeasuring 108 acres in survey no.540 was handed over to forest
department on 24.05.1997. In this regard, the Applicant submits that
the committee has failed to consider the facts that the respondent no.8
has registered the aforesaid compensatory land in favour of forest
department based on fraudulent documents, Inconsequent thereof, a
criminal proceeding was initiated by Divisional Forest officer, Nalgonda
in the year 2002. Therefore, relying on the fabricated documents
produced by the Respondent No.8 is unwarranted and unjustifiable and
it is wrong on the part of the committee to suppress the actual facts of

the present case before the Hon’ble NGT.
ication dated 1.04.2002 by Divisional forest officer to The
Commun

Conservator of Forest is annexed as Annexure-12 - %“ e L2
ons
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Operation of Mine-3 without closure and reclamation of Mine-2

which is in violation of the conditions of EC granted to Mine-3

dated 18.10.2007:

21. The Committee in various places of the report has stated that the

Respondent No.8 has doing mining activitics in mine-2 and mine-3.
i) ML-2 in 1997-98 by diverting 73.93 Ha of forest land. This is currently

under operation.

iii) ML-3 in 2012-13 by diverting 183.11 Ha of forest land. This is currently
under operation.

ML-2
Name of Approved Produced in
the year | Production in MT MT
2015-16 18,01,508 13,65,000
2016-17 11,13,099 14,30,000
2017-18 3,00,420 11,25,000
2018-19 12,00,544 12,02,800
2019-20 12,00,195 3,20,000
TOTAL 56,15,766 54,42,800
ML-3
theyear | Productionin Mt | Produced inMT
2015-16 3,46,000 2,29,400
2016-17 11,36,000 2,52,000
2017-18 23,00,000 6,22,000
2018-19 11,01,600 8,60,000
2019-20 18,01,238 14,23,410
TOTAL 66,84,838 33,86,810

(Extracted from the report of the Committee)

From the above it is clear that the respondent No.8 has started the
operation of mine-3 without closure and reclamation of Mine-2, which is a

grave violation to the provisions laid down under the Forest Act, IBM Mining

1 Environmental Protection Act, Environmental Clearance dated
piar,
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18.11.2007 for Mine-3 and the guidelines issued by the Hon’ble Supreme Court

in the case of Common Cause Vs, Union of Indja.

Further, it is vita] to extract the relevang conditions of EC granted for Mine-3

for the convenience of thig Hon'ble Tribunal:-

Quote:-

i) Environmental Clearance is subject to obtaining approval from -

iii) Mining activity at Mine-3(ML area 183.11 ha) at Village
Ravipahad, shal begin only after the Bhavnipuram Limestone
Mine-2(ML area 73.93 ha) located at village
Mahankaligudem,adjacent to this mine, has exhausted its

mineable ore, ( EC is annexed as Annexure-13) DO ey, K3

The Applicant submits that the above EC dated 18.11.2007 for Mine-3 was
granted to respondent no.8 with a condition that they should not start the
operation of mine-3 without closure and reclamation of Mine-2. But, it is
evident from the impugned report of the Committee that the Respondent No.8
has still extracting huge minerals from the Mine-2 and Mine-3 which is in
violation of the Conditions of the Environmental Clearance dated 18.1 1.2007.
In addition thereto, the aforesaid Environmental Clearance had been granted
subject to the condition of an obtaining IBM plan and Forest Approval. In this -
regard, it is vital to mention that the Forest Approval and the IBM plan
obtained by Respondent No.8 on 21.12.2012 and 09.02.2015 respectively and
the same is in contrary to the OM dated 9.9,2011 issued by Moef (Annexure-
12) wherein they have stated that whenever a forest land is involved in the
project of any Forest Approval/Environmental clearance it is an implied
condition on the Project proponent to file a compliance report of the
Environmental Clearance to the Moef within 12 to 18 months. In the present
case, the Respondent has obtained IBM plan and Forest Approval after Five

years from the date of grant of EC.
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Therefore, the extraction of mincralg from both the mines i
have been ceased off immediately
that this Hon’ble Tribunal may be plea

granted for Mine-3 after obt

compliance of the conditions from the year 2007,

Without prejudice to the above submissions:

IS

s illegal and ought to
by the Mocf. Further, it is humbly prayed
sed to dircet the Moef to revoke the EC

aining Environmental Compensation for the non-

Compliance report is not filed as per the OM issued by the Moef

22, The Applicant submits that after the grant of Environmental

Clearance by the Moef, it is the duty of the Respondent No.8 to file the

compliance report within twelve to cighteen months from the date of

grant of Environmental Clearance.

Applicant would like to rely on the OM issued by Moef vide order dated

9.9.2011. The aforesaid OM issued by Moef is annexed as Annexure-
PQ Lo 6B

To the aforesaid statement the

14. In this regard, the applicant would like to extract the sequence of

dates for the convenience of this Hon’ble Tribunal:-

Date

Description

Failure on the part of

Respondent No.8

18.10.2007

EC granted for

Mine-3

IBM mining plan
was not obtained
within 12 from the
grant of EC as per
the OM  dated
09.09.2011.

Forest Approval
dated 21.2.2012 for
mine-3 obtained
without furnishing

the IBM plan for

|
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Mine-3 which is one

of mandatory
requisite for

obtaining the Forest

approval. The IBEM
plan obtained by
the Respondent
No.8 on 9.2.2015
which is after three
years from the
Forest Approval

Forest  Approval
and IBM plan

Annexed as

Annexure-15 C-PQ'A LAY ""‘“\
Lethes oF Ruiexd -Depeven=ad
e Operation of Mine-3

started without

closure of Mine-2

From the above tabular column, it is crystal clear that the
Respondent no.8 has violated the significant conditions of Environmental
clearance granted for Mine-3 including failure to file compliance report
within 12 months from the date of grant of Environmental Clearance.
Therefore, the extraction of minerals from Mine-2 and Mine-3 is illegal
and ought to have been ceased off immediately without any further
degradation to the Environment and Reserve Forest.

Further, the Applicant submits that the Forest approval has been
obtained by the Respondent No.8 without producing the significant

document of IBM plan which is one of mandatory requisite prior to
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obtaining the Forest Approval. The aforesaid factum of the case would
clearly emphasis the influence of the impugned industry on the

department for the smooth running of the Cement plant.
&IEQ‘AE%”&S revoked in the Year.2000 due to non.

compliance of the conditions of Forest Approval:

23. At this juncture, the Applicant also reliecs on the order of the

Divisional forest officer dated 25-4-2000 wherein the officer had revoked
the Forest approval granted to Respondent No.8 for the operation of
Mine-2. The aforesaid order had been passed by the Department for the =
non-compliance of the conditions of the forest approval for the diversion
of forest land to the extent of 73.98 ha in respect of Mine-2,

24, As submitted by the applicant earlier, the respondent no.8 has still
failed to provide compensatory land to the extent of 73.93 ha to forest
department, which is one of the important condition of the forest
approval and thus, the extraction of Minerals from Mine-2 from the year

of the order of the DFO is illegal and same has to be compensated by the

Respondent No.8.

Encroachment of Reserve Forest to the extent of 31.63 ha by

Respondent No.8 has been confirmed by the Forest

Department:

25. On 09.09.2020, an application through RTI was sent to the Forest
Department by the Applicant seeking the details of encroachment of
Reserve forest by the industry of Respondent No.8. To the aforesaid RTI,
the Forest Department has provided the documents wherein it is
confirmed that the Respondent No.8 has encroached the Reserve Forest

1as1 06 ~ o)

to the extent 31.?3 ha in Compt.No.26 and 27.(Documents Annexed
he aforesaid documents of the forest department are

as Annexure-17).

in contrary to the impugned report of the committee, in so far as the

committee has found that the respondent no.8 has encroached only 8 ha.
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At this juncture, it is vital to mention that the Divisional Forest officer (s
also one of the member of the present committes and thus, it is
apparently clear that the report filed by the committee hefare the Hean'tle

NGT is incorreet by suppressing the actual facta of the case

With the above objections and the annexure filed by the Applicant, it 15

humbly prayed that this Hon’ble Tribunal may be pleased to:-

F

b

i. Appoint an Independent Expert committee to inspect the industry o

Respondent No.8 with respect to the allegations raised by the

Applicant in 0.A.33 of 2016 as well as in the present objections.

ii. Direct the Joint Committee to comply with the order of Hondle NGT
dated 18.12.2019.
iii. Pass any order or orders as this Hon’ble Tribunal may deem fit and il

appropriate in the facts and the circumstances of the present

Application.

Dated at Chennai on this 12t day of December,2020

Submitted and Filed by

) ‘&‘\M\u&k\m@ﬁ\.

Counsel for Applicant
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B-33014 /7/1PC-11/2017.1 s/b\qf\

June 02, 2017
To,

-
M/s Deecan ¢ments Lid,,
Janpnl:'l)/c
Nercﬂ cherla,,
i\]}[gonda District, ,
/- dhra Pradegh - 508001

norms for Particy]

I as notified emissjon
ate matter, SO ¢ NOx vide GSR
i amended it vide GSR 494 (E) dated 09,0

612 (E) dated 25.08.2014; and’
5.2016 for ajl cément industries ang vide GSR
497 (E) dated 10,05.201¢ for cement industries, carrvi
; their cement kilns; and , |
| A

Clation with the Nfihlsh'y of Environ;
Climate Change (MoEFCC), In this context, it hag 1

. jeen decided by MOEFCC that
all not be granted and any extensjor reg

arding compliance shall be
of clear / specific road map for compliance
anner. Accordingly; Directions under Section
Protech'on) Act, 1986

haye been issied by MoEFCC 1o CPCB on
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WHERE’.?.E” you were 1'gminded vide this office letter of even no. dated 20.G%.2017 thas 2 l
new notified standards for cement industry have become effective from April (01, 2017

an.d you wern_ Ehrc,gtec[ to submit clear / specific time-bound action plan for compliance
with new notified standards , before April 30, 2017; and
bt r L

I

e ey

WHEREAS, serics of meetings were convened by Regional Directorates of CPCE with
Cement industrics and State Pollution Control Boards to expedite the submission of
action plans and ensure compliance. Based on the inputs received, a standard format
has been developed to facilitate cement industries in submigsion of action plans in 2
precise & scientific  manner  and the same was circulated among cement
manufacturers. Accordingly, all the cement industries have been directed to submit the
5 specific action plan as per the standard format before 30.04,2017; and

T B R e = R e

WHEREAS, copies of all such communications / direct:ns are uploaded on the website
of CPCB also from time to time.

WHEREAS, it is observed that inspite of sufficient opportunities and guidance , the
requisite action plan is not submitted by M/s Deccan Cements Ltd., Janpahad,
Nereducherla., Nalgonda District. , Andhra Pradesh - 508001

WHEREAS, the Ministry of Environment, Forest &Climate Change Government of
India, vide Notifications No. S. O. 157 (E) of 27.02.199% and S. O. 730 (E) dated
10.07.2002, has delegated the powers vested under Section 5 of the Environment
(Protection) Act, 1986 (29 of 1986) to the Chairman, Central Pollution Control Board, to
issue directions to any industry or any local body or.any other authority for violations
of the standards and rules notified under the Environment (Protection) Rules, 1986 and
amendment thereof. ;

NOW, THEREFORE, based on all ma terial facts available with CPCB, and exercising the
powers delegated to the Chairman, Central Pollution Control Board under section 5 of
the Environment (Protection) Act, 1986, notice is hereby served to M/s Deccan Cements
Ltd., Janpahad, Nereducherla,, Nalgonda District. , Andhra Pradesh - 508001 to show
cause as to why the unit should not be closed down on account of your failure to submit
a specific road map for compliance with notified standards.

M/s Deccan Cements Ltd., Janpahad, Mereducherla,, Nalgonda District. , Andhra
Pradesh - 508001 is hereby directed to reply within 15 days from the date of issue of
notice, failing which, it will be presumed that the unit has nothing to say in the matter
and legal action including prosecution as per the National Green Tribunal Act, 2010

shall be launched. L.u.

“

7o\,
(S.P. Singh Parihar)
Chairman
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Copy to:

1. The Chairman
A.P. Pollution Control Board
Paryavarana Bhavan
A-3, Industrial Estate
Sanath Nagar
Hyderabad - 500 018, Andhra Pradesh

2. TheJt. Secretary (CP Division) - :For information please.
Ministry of Environment, Forests and
Climate Change
Prithvi Wing, 2nd Floor, Room No. 216
Indira ParyavaranBhawan
Aliganj, JorBagh Road, New Delhi - 110003

3.  The Regional Director
Central Pollution Coentrol Board
1st & 2nd Floors, Nisarga Bhawan
A- Block, Thimmaiah Main Road
7th D Cross, Shivanagar 5
Opposite Pushpanjali Theatre :
Bangalore 560 010

7 '; Ak
~" The Divisional Head, IT, CPCB v Loer

(A.B. Akolkar)
Member Secretary

M/s Deccan Cements Ltd., Janpahad, Nereducherla., Nalgonda District., Andhra Pradesh

Scanned with CamScanner



S

N 01 7007 1A
Gaovarnment of India
Miniatry of Environmeont and Farosty
(LA, Diviaion)
Paryovaran Bhazwan
CGO Comploz, Lodhi Road
Now Dothi - 110 662

Z-miail ¢ ph.rastogifinic.in
Tolefax : G11: 2435 7668

- 5 Bt &
Dated 27" Decermiber 2007

WA G R ORam, SroViee Prosigent
Mg Deccan Cements Lid

3B "Deccan Chambers

saguda Hyderabhad -~ 800 082

3

G e

Lo
.

gumiail ;. delecement@sify.com ; Fax No. : 040- 23318366

Subjscl Cement Fiant (Cemant 1.6 MTPA, Clinker (1.0 MTPA) and Coal basad Captive
fower Plant (CPP, 15 MW) at Village Mahankaligudenm, Mandal Nereducherle,
Gistriet Malgonda, AP, by M/s Deccan Cemants Ltd. Environmeantal clsarance
req,

S

This has referance to your letter no. DCLIMOEF/REIA/Plant/2007 dated 227° May, 2007
alenoaiin poojact documents including Application Form, Questionnaire and EIWEMP seeking
eavicanmertal slearance regarding the above mentioned project.

20 Tae Ministry of Environment and Forests has examined your application. ft is notsd that
the arovcsal is for environmental clearance for the Cement Plant (Cement 1.5 MTEA, Giinker
(4G MTE8) and Coal basad Captive Power Plant (CPP, 15 MW) at r‘r’m“e"‘.’w"g.t'fa.{c_ﬂ.‘f'
Nencuenara, Nalgenda, AP Total land ac.c;uil'ed is 538 ha No forost land & !l.'\.'!..':'\-\'.u
Ravigahas RF (adfacant). Saidulnerna RF (adjacenl), Wazirabad RF (4.4 km), Pasupuia bedu
RF (4 2 ke ), Madinapadu RF (2.3 km) and Gamalapadu RF (2.3 km) are located witnin 19 Km
radius N natlanal park and wildiife sanctuary i§ located within 10 km radius. No rehabililation
anda teseltlement s involved.

cination tachnology to mianufacturd QFC/FRC will be

i Wy S . ~ b kel r@-GEﬁ ) ol m sl for
53 - Deying process rotary Kin.p 430.00 Crores Rs 40 00 Crores are garmarkad for

used Teotal zost of the project is R3.
@rynonment pollution control Moasures.
n 0
: o n 287 April, 2007
40 Pubiic hearing meeting wag held © .
66, TE Mirksine af Ervirarpisnt and Forests .heraby acsords e';;ln\iwonn’lerllal
abOwa proiaet under the provisions of EIA Notification dated 14" Septamber,

St eamgtiance o the following spocific and geneTaleqniiont:

| clearance to the
2006 gubjsct lo
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voasuestalic procionators 15-=‘PS}

- v o Yy - - b 1
naatars and revarsa air bag hal

Sushar conlindi cament mis pIACeS Shali ba provitlad to cantro) air gmiy

i Uondiliong e

Lo Chinker conler, afpn boile~, cyciones 1o pra-
188 10 raw mlliiln ang Bag filters to lime stone
slons from
Anous sourges  NQy tumers shal be instalied to recuce NOy emissions.

CONUALDLS mananng system 1o MOAer gaseoys sMmissions shall be provided and
ML R SEM shail oe controiled witun S0 mg/Nm? by nstalling adequate air pollution

SOnlol system  Monitorag cata shall be submitted ta tha Ministry's Regicnal Offica
) - -, = '

v Bangulore, APPCS and CPCS regularly

& rquirement fram tha Krisnna river gheli nes uxceed 388 miday, Al the
BT wastewatar shall sa recycled and reused in the Frocess andior for dust

WTISEIRN, graen belt cevelopmant and other plant related activities gic. No
Sust waslewater shall be discharged outside the factory premises and 'zero’
t%:lh:-‘..'ge slha!: 20 adepted. Domeste offlusnt iraated in saptie tank followad by
FROA O ang used for green balt development within the fian ang colony araa

it :::'-c‘c‘.u‘sl ca::ec-'._cls frem the pellutien ceontrol ecuipments shall be recyclad back
M@ the process Al the fiy ash and bottom asn generatsd from the CPF shall be
usea n the Rroduction of Poxoiena Fortland Cement (PRC). Bettom ash shall ba
4S84 23 Ded matorip) in the Soller Mazardous waste vis Spent ol from gaar boxes
SR auiomolve talteries alg Shall be properly storea in a designated area and sols
W auwthorizec recyclerss Teprasassors.

?.'1 &:,c,-; snal be made 1g use high calonfic hazardous wagta in the cement kiln and
T L i R = by a1 {
NALASSANY DrOVISION shal be Made accordingly Efforts shal also be made to use low

TS NG, Mo By sam . T ; :
' = Nore ty asb and salig waste n the cement manufactunng

:-'".f?'..‘. balt h‘-.i‘: }.‘;L‘ davelor ed in al legs! 18 ha \33{‘” aul of totai 33 6 na. land in
sansuilation with tha lagal pp 88 per the CPC3 guidelines

-

3 e

PISSIGRT and recommeng
raing impagt of Rrocoses

ation :Jf the State Forest Dapartment snall be abtained
. A e Plant on surrouncing reseree forests viz. Ravipahad K¢
fadiacent) Saicuiaema RF (3%aceny :-\.:q--rabaH RF (4.4 km), Pasupula bodu RF
-8 ) Macinanic RF (o3 g 0 L1 ool R 2. o)

General Conditions ¢

s . N .
The project authonty

ehall agh suiations mads by AP, Fallution Control
3 by ' va sliguiations mads by
Soard (APPCE) and State Ga\,ifi,}." the stipyi

fmant,

O fther expansion g MO mais }enall bs carmed owt withioul prior
, 3 figgu plant shas = :
HPARfvED ¢ tyig Ministry iCalion of the ¢

T8 @RS SGE and paricutat Mallp gnissions (rom vaious unis shal cunform 1o the
SANGAras pressribad oy whe A o ‘nofj-‘l“.“i‘;' Contro! Boara  ALTO ime, the particuiate
: . ant éha!“llll:.;-laeec AFPCE limil. Interlooking facinty S?fsail
Ce prowded o the pollution RRISTERY e amant c@ thet n the wwart of tae pellution
sonbeg Qadipnent nol \.":':I'“.'.lql .‘h‘;“ r‘:.:;‘fl:‘:{'c-ﬁwa -__l“_ll:;:;:' i shgd denn ﬂ'.-".:'ﬂ.“'.‘_‘f_‘.?'r"_,.

9 e regpactive

)
AMNSBIONS {rom tea cement py
)
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'-“"‘:‘:rii.']-"l" Aty hl__" Y I NOrnG etntien & -
LIRRU L 'y : ) ' :
2 ACTOY IR Cinie o irartias MOOALGS S EI T -
WK €rS$ione aime 38 puifs 2
SLOMINGC 1 the Areer S, S VI
“id Suartarn e/l ta IR0
naifeye T nLvRsry o 4 X
H T “ar ool . &N PP M Lk et e
i Lathiadny xnall ingtal adequate dusgl cONELION and CarRLhS 14 K- .
b oagd cusat ITHAC . ARE - alpp ersi . o e Tl
2k ¢ SG0NS Al varigys jransier £O .
SCrvaying. ranspening, stack f'}; .wt*:.'.nr mayarcent L3ggrng 274 gane
n - - - - - -~ - - - - - -
-1 r\aph'ﬂl:"ﬂ: conzreling of roade and WaiBT 50137 2 270urs Siate s 3
0ading ! unloading areas shali be carned out t . S AGE T
raw maienal ehall e in clozed rz fSt’-C‘,cG A Cl g Ehan O
- -4 " I 5 = -
;.'-::‘~T _p-.- ‘_1r‘|_J' _‘h“c sr\q'l he irans :O"E"-" fraom L3 - -
SOt S0aveyors to aontrol spiliage of dust anc ful vee 2T e et
Al the recommendations of the Corporate Xespsrsitin o7 o7 B ET R
(CREF) shall pe strictly feliowad
£r ro e ss 3od storm wsler SIS I
The company must harvest the raimwater 1o (B oL fues o e 2o p— _
- CEAME WEIET o7 NE WInIUS 25 B =
recharge the greund waler and L-SG the szme
project 1o consgrve fresh water
53 =i LG —.-.' = ¥ =

The cverall neise ieveis in ang arcund {he plant
standards (85 dBA} by providing naise conird: me

shencers, enclosures ei¢ on all sources of ngiga generausn iH -
levels shail conform o the standards prescribed under Snwrsom rEt (Prote
Act 1686 Rules, 1988 viz 75 dBA (day time) antt 78 I8A ngmi' ™

roper house kaaping shai o2 Laken up. Regulat 3anud MB82CH 3137 T ©
the employees shall he carrled out from the escupational NEeRt == S 3NC

racords mainiained

A seéparate env irapmantel Managameant it - e
monitoring functions shall be set up under the contios of Sencr Sxesurss

As proposed in - EIAEMP, Rs 4000 Crores ssrmmXad OwWands emuanmenis
5!

poliution contra! measures for the camant plan! shai de «_:¢-::,:;:=-, pead 10 c:\“
the conditions stipuialed by he Ministry of Envircament ang Farasts as wai as the
State Govarnmeant. The funds so proviged sha: nol te SWO08C 3%y Othe

purpose

Tl .-im:nondl Office of this Minist ry at Banqahr

{ CECR i APPCE shadl maniter ine
. ad onvtored dsa
stinlated  candiiens A SIX monthly compliance rapet @ !‘je _‘-"\3- oa
:'liufmwlh slatetica’ wderpratation shall e submitad 1o them raguiar)

¢ 1 N 2:‘15!\ '}
shall nfer " ™itfica o8 Wi, A8 W el
Tha Project Authariues shalk farm (e Regiona' © oamed sulhomies

dute ol financial closure & ana finaf approvai of tha ¢ .ueu by ina SONE=s
and the nate of commencing the land developmant WOTR
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. e Lat e nroiect nas Do dk
t ahall inform e public Uhat the projed A—

. Ar ceetew aart canes of the clearance
The Progst Froponen by the nimstry  and .;n.--_-_ "_f .'m‘., r “.,.:r"r" Al Nansite f
gnvironimedtel cleargies Hatian control Board and iy ,.-ls_-.o‘:_,s.. SERl i, 18
avalable with the :rl.. = Po - and Fores\s al nikp fanvior me T?\M"}_\“M o1 least in
tha Minstry Of "-"‘W“ON:;Y, from the ciate of issue of the c,lr:afr‘am-;c'n B st b

. ittt 1 days : ool in Hna o 3 3 6 A3
advertised within geven dely cireutated in the rogion © me shall 5e

o e re \N:I . $ rd - ' r ncr:‘,“",
Lo lonal newspapers thet 2 ¢ locality concer nod and a copy o ! "

ha yarna l"al' ‘.',\.[‘Jgtli:lge 0 n ‘Ore
tflfxv'aic;audctc‘: :'ner Regiona! office at Banga —
o . i any further conQIonis; =
authority may mlpg\_ate al ‘ torad by the
Bt C'Onzﬁgfﬁigts The above conditiens shall be mon logad:By
1 autporiteo:

) Twe Minisiry of any
tad at Bangalore.

ey rapoerts from the projer
5 Office of this Miristry 1068
¢ suspend the clearance if Im

of the above

plsmentation af any

The Ministty may revoke o

6;:] et x ,-.c--‘-’.*'u' - |
puiitons is not gatisiaclory anit (he ahove conditions wh

adition or alteral
o es in atime bound manner.

ich

: ini ay sl 1y ot
v The Ministey may stipulate ar
l to he impiememed by the, proj

sizali hav

e ol ovisions of 1
50 The above conditions shall be enforeed, in\QT'a 8 unqer IﬂE{Pf 4 sl 1l
(mrevention and Control of Pollution) Act, 1974 the Alr (Prevention all CDH!TO! Gf Pf}hh‘dﬁﬁ; N‘

180 the Envirenment (Protection) Act, 1986 ' iic Liahility N o R & o
st i amendments and rujas > and the Public Liabilly Insur anoe Agt | W QIDM

-

ect autheritl
he \Water

ﬂ‘r.,;\r'-' A

(D, P. B, Rastogi
Additlonal Dlroc?ajr

oLy o

I The Secretar . .
O ary, Depar‘tme i
. i":-:anlraiaya. Hyderabad' A.:;I 4 Enwronmant ot Fargete. Gogs
2 ,I.M' Cnairman, Central. pg
:.-ampc:;ex. East Arjun Nagar
tné Chairman, Andirg
industrial Estais Ss:nat?m’:rad%h o, Go), Bger, i il R
) Tm; Chiet Coriaan -t F%?‘r. Hycfarabad - 500 018, Andhra Pradesh avan, A-3,
che (S2), Kendriys b Efgr,(Centrai). Ministry of Environment & Foreey Regional
“ f?‘en%af?re 550 034 Karnatakal Ffoa.—_ E & F Wing, 17" Main Road 'rt'.r:ramang;'f.
X ‘f-,-‘.-:m enng Ceill, Minist Bhui )
*+ Comples New DO-'hf-‘l‘lOréOSOf E“Vlronmenl and Forests, Paryavaran Bhavan, GGo
5 Guzard file, : |
Sunitering e,
¢ Raecord file

Of Andhyra Pradesh

ollution Control Board Parivesh Bhavan. ¢

» Now Deih .. 110032 B0-cum-Offica

ay Tl
f] ‘\.V:Lﬂfp’:*;}!:,),;/

(Dr. P, 8. Rastogi)
A('di‘uﬁl'iﬂ[ Pirenbau
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- I, No.

J-1101

; 1/572/2007-1A 11 (1)

NSRS 68 B OVENImG o India Q*:‘-
diistry of [:n\'n'nnmg.”

Forest and Climate Chapee
(LA ¢

- Divigion)
Indira Paryayaran Bhaw an
Jor Bagh Road. .e\||g:t|1]:
New Delhi - 110005
E-mail; sharath. ke goy.in
Tel: 011- 24695319

Dated: | i M. 2017

M/s Deeecan Cements Ltd.

Village Mahankaligudem, Bhavanipurgyy,
Mandal Nereducherla. PO Janphad
District Nalgonda. Telangana

Subject: Increase of Clinker Production (1.0 MTPA to 1.20 MTPA) by modification in
Cement Plant and increase in power generation (IS MW (o 18 MW) py M/s
Deccan Cements Ltd. located at  Village Mahankaligudem, Nl;lndal
Nereducherla, District Nalgonda, Telangana (under Clause 7 (i) of EIA

Notification, 2006) — Environmental Clearance regarding.
Sir.

This has reference to your online application No. IA/TG/IND/50564/2016 dated 261h
February 2016 seeking environmental clearance under clause 7(i1) of the EIA Notification.
2006 for the project mentioned above. The proposed project activity is listed at $.No. 3(b).
under category "A” of the Schedule of EIA Notification. 2006 and appraised at the Central
level.,

c}A/ 2.0 M/s Deccan Cement Limited (DCL) is operating Cement Plant (Units [ and 11) al
Village Mahankaligudem. Mandal Neredcherla, District Nalgonda, Telangana at a capacity
of 1.0 MTPA (Clinker) & 1.5 MTPA (Cement). The project was earlier accorded
Environment Clearance by the Ministry on 27" December 2007. The present proposal is for
expansion of clinker plant from 1.00 MTPA to 1.20 MTPA and power generation from 15 to
18 MW by optimizing process operations.

3.0 The Regional Office has submitted the compliance report vide letter No. "Nil* dated
25™ May, 2016. The PP has complied will all the conditions stipulated in the EC letter No. J-

11011/572/2007-1A.11(1) dated 27" December. 2007 I_g_xce[zt plantation_of green belt/It has
been mentioned in the report that out of 18 Ha ifie PP has brought 16.4 Ha under green belt

development by planting different types of (re€s in and around the colony. cement plant®

Page 10f6
Environmental Clearance for increase of Clinker Production (1. Af1p.4 10 1.20 ATPAY by modification in

Cement Plant and increase in power generation (13 MV 1o 18 ypyp) by M's Decean Centents Lid. located ai
Village Mahankaligudem, District Nalgonda, Telangana (undey Clayse 7 (ii) of E14 Notification. 200061
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s work and survival vate 18 gogg,
[

arcas. The plantati The PP committed that the remaining

: ey 00N,
area will be planted during the next monsoon

4.0 The project proponent has conducted a stugy o, impact of clinker production and

power veneration on the surrounding forest arcas ', report mentioned that there is no
visible adyerse impact on the reserve forest.

3.0 I'he proposal Was carlier considered dLlring the 1 meeting of Expert Appraisal
Commitiee (EAC) (Industry-1) held on 18" 10 20" November. 2015 5™ meeting held on
30% 0 31 March. 2016: and uguin in the | P I'I]Cu[j”g on 26M 1o E?Ih SC])ICI'I'I["'CI'. 2016 and
recommended the project for Environmental Clearanee and stipulated Specific Conditions
along with other environmental conditions while considering for accord of environmental
clearance.

6.0 he Ministry of Environment. Foresl and Climate Change has considered the
application based on the recommendations of the Expert Appraisal Committee (Industry-I)
and hereby decided 10 grant environmental clearance 1o the above mentioned proposed
Increase of Clinker Production (1.0 MTPA 1o 1.20 MTPA) by modification in Cement Plant
and increase in power gencration(1SMW to 18 MW) by M/s Decean Cements Ltd.. under the
provision of EIA Notification dated 14" September. 2006, as amended, subject to strict
compliance of the following Specitic and General conditions:

A. SPECIFIC CONDITION:

i All the  conditions stipulated  vide environmental  clearance  lelter No, J-
FTOTT/572:2007-1A11(1) dated 27 December. 2007 should be complied with,

i. The project proponent shall install 24x7 air monitoring devices to monitor air
cmissions. as provided by the CPCB and submit report to Ministry and its Regional
Olfice.

iii. The Standards issued by the Ministry vide (.S.R. No. 612 () dated 25™ August 2014
and subsequent amendment dated 9™ May 2016 and 10" May 2016 regarding cement
plants with respect to particulate matter, SO> and NOy shall be lollowed,

iv.  Efforts shall be made to achieve power consumption of 70 units/tonne for Portland
Pozzolona Cement (PPC) and 95 units/tonne for Ordinary Portland Cement (OPC)
production and thermal encrgy consumption of 670 Keal/Kg of clinker.

v. Efforts shall be made to reduce impact of the transport of the raw materials and end
products on the surrounding environment including agricultural land by usc of
conveyors‘rail mode of transport Wherever [casible. The company shall have separate

. truck parking arca, Vehicular emissions shall be regularly monitored.

Page 2 of 6
Ervironmental Clearance for increase of Clinker Prodyerion (1.0 MTPA fo 1.20 MTPA) by modification in

Cement Plant and inerease in power generation (15 M o 18 MIV) By My f.)et‘rr.fu ('cmwf.'.} !Jc.!. located at
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Vi, - . .
|’|.[”]|CI' redyee walter (.ilﬂ.',li“]p{i“n h‘\ using alr coojed
( Wilh!cx-.mu. shall be reeveled and reused in the process

freen helt development and other plant related
b “:I\[C\‘-':HL-]

Efforts shall be made (o
condensers. All the treate
:l:lt.lft?r" for dust SUPPIession
activities ete. No proces
and zero” discharge o)y

shall be discharged ouride the lactory premises
all be adopieg

vii. - Efforts .h']lii” be made 10 make USE Of rain water harvested. 1 needed, capacity of the
reservoir S!mll be enhanced 1o Meet the maximum waler |'u1u'i;':-nw:{l Only halance
water requirement shall be mey from other sources | ’

Vi Grreen belt shall be developed in 337, of the project arca within plam nremises with at
least 10 meters wide green belt on alf sides along the periphery of lht., prloiccl arca.
along road sides etc. by planting native and broad leaved spccic; in consultation with
local DFO and local communities as per the CPCB guidelines.

/}” 'lhc rccommendations made in the Charter on Corporate Responsibility for
Environment Protection (C REP) for the Cement plants shall be implemented.

At least 2.5 % of the total cost of the project shall be carmarked towards the
Enterprise Social Commitment (ESC) based on local needs and action plan with
financial und physical breakup/details shall be prepared and submitied 1o the
Ministry’s Regional Office. Implementation of such program shall be ensured
accordingly in a time bound manner.

xi.  The proponent shall prepare a detailed CSR Plan for every next 5 vears for the
existing-cum-cxpansion project. which includes village-wise, sector-wise (Health.
SA— Education, Semilatio'n. I]cztllh.‘ Skill Development and infrfimruclurc 1'¢L1}1i.re.n1:nPs
such as strengthening of village roads, avenue plantation. etc) actlivities in
consultation with the local communities and administration. The CSR Plan will
include the amount of 2% retain annual profits as provided for in Clause 133 of the
Companics Act, 2013 which provides for 2% of the average net profits of previous 3
years towards CSR activitics for life of the project. A separate budget head shall be
created and the annual capital and revenue expenditure on various activities of the
Plan shall be submitted as part of the Compliance Report to RO. The details of the
CSR Plan shall also be uploaded on the company website and shall also be provided

in the Annual Report of the company.

xii. The project proponent shall provide for solar light system for all common areas. strect
lights, villages. parking around project area and maintain the same regularly.

xiii.  The project proponent shall provide lor LED lights in their offices and residential
arcas,

page 3 of 6
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; ) . A ; s wited at
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e

_ , o he mide for the housing OF construction labour within the site wi, al|
56 My Provision “.h”.lu' -:»uuluru and Tacilities SUCh ag fuel for cooking. mobile toilets, Saf;

“L‘.“"”‘S.w_"\“l'llllIL.I,l-THmuIirnl health care. eréehe epe. The housing may be in the [orm of
:I.I]Ll,]:,lli!{,-_\ ;:u-ucllll'L‘H (o be removed alter the completion of the project,

(87 GENERAL CONDITIONS:

I Ihe project anthorities 1yysy strictly adhere g (1,0

stipulations made by the Telangan,
Pollution Control Bogy and the State (fm'cr'mnun[

Il. No further EXPANSsion or modifications in the plant sh

all be carried out without prior
approval ol the Ministry of Environment. Fopeggq

and Climate Change (Molk:F&CC ).

fie AU Least four i air quality monitoring Stations should be established in the

downward directjon g well as where maximyp, ground level concentration of PM;,,
PM2 5. 505 ang NOX are anticipated in consultation with (he SPCB. Data on ambient
air quality and syaek cmission shall be regularfy submitted to this Ministry including
its Regional Offjce at Chennai and the SPCB/CPCB onee in six months,

v, Industria] Wastewater shall be properly collected, treated so ag to conform to the

standards preseribeg under GSR 422 (E) dated 1™ May. 1993 and 31+ December

1993 or as amended form time to time. The treated waslewater shall be utilized for
plantation purpose.

v The overall noise levels in and around the plant arca shall be kept we
standards (85 dBA) by providing noise ¢
silencers. enclosure

Il within the
ontrol measurcs including acoustic hoods.
s ete. on all sources of noise generation. The ambient nojse levels

_ should conform to the standards prescribed under EPA Rules. 1989 viz. 75 dBA
\\/\ ' (daytime) and 70 dBA (nighttime).

Vi Occupational health surveillance of the workers shall be done on a regular basis and

records maintained as per the Factories Act.
Vi, The company shall develop rain water harvesting structures to harvest the rain water
for utilization in the lean S¢ason besides recharging the ground water table.

viii.  The project proponent shall also comply with all the environmental pro!ccan
measures and safeguards recommended ip the EIA/EMP report. Further, the 091‘11;.Jan_t
must undertake socio-cconomic development activities in the Sl”"'f“‘“(‘i"lié} \"”f“:i(:b
like community development Programmes. educational programmes, drinking water
supply and health care ete,
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N1.

b 5

Xlii.

X1V,

Requisite funds shall he o

ot ‘ . armayl
Rh-\l?u”m'“m pollution CONT lnktl low prds capitnl cost and recurnng Cost !
— ‘e " iy S
Aiistry of" | VIronment, | oy ll.m,-.‘ (o implement the copditions stipulated byt

State Government, Ap Implen

" : " LY . 1 k‘

stipulated herein shall e H‘”“ni[:n

I'he funds so provided shyl nol l(
)

Mg ¢Clmate Change (Mo &CC ) as el d
Aoy ehedule for implenenng all the condition
d g the Regional Office of (e Ministrs at Chenna
“Uivepred for any other purpose '

A copy ol elearance letier shall Ty

Yarishad / Municipal Corporat SCNE hy the proponent to copeeped Panchal o /il
. abon, 1y, ” o 7 _
whom  suggestions/represen Uty 1ocal Body and the Tocal 6. il ang. fron

et lationy,
proposal. The clearance letter ulnll‘ :
proponent.

any. were receved  winle Processing
alsg he |}1|[ on the web site of e o QI by the

elli]\k-'il‘(!:ll;:}.t‘;‘t lgllzglt':::;:]::l ;(l:z‘ll:llilillhlt,)ii(_' the status of compliance of the stipulatec
S ‘ ons. including results of monitored data on then
\\eb:s\le and ?hall lﬁlpd‘dlc the same perigdically. It shall simultancously b sent to the
Regional Office of the MOEF&CC at Chennai. The respective Zonal (,-”_::’;—U. r;i’("[’f B
and the SPCB. The criteria pollutant Jeyels namely: PMio. SOz NOx (aibient “,
as well as stack emissions) or critical sectoral parameters. indicated for hr.-rr,;;;; 5
shall be monitored and displayed at a convenient location near the main gatc of tﬁ-:
company in the public domain. ‘

The project proponent shall also submit six monthly reports on the status of the
compliance of the stipulated environmental conditions including results of monitored
data (both in hard copies as well as by e-mail) to the Regional Office of MOEF&CC.
the respective Zonal Office of CPCB and the SPCB. The Regional Otfice of this
Ministry at Chennai / CPCB / SPCB shall monitor the stipulated conditions.

The environmental statement for each financial year ending 31" March in Form-V as
is mandated to be submitted by the project proponent 10 the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, s
amended subsequently, shall also be put on the website of the company along with
the status of compliance of environmental conditions and shall also be sentio the
respective Regional Office of the MOEF&CC at Chennai by e-mail.

The Project Proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance leter e
available with the SPCB and may also be seen at Website of the Mintstey ol
Environment, Forests and Climate Change (MoRF&CC) at hup:/eny tor.nic.an. This
shall be advertised within seven days from the date of issue ol the clearance letter, &
least in two local newspapers that are widely circulated in the region ol w hich one
shall be in the vernacular language of the locality concerned and a copy of the same
should be forwarded to the Regional office at Chennai,

Page5of6
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NV, Projeet authorities shall inform the Reglonal Office as well as the Ministry. the it
& . iy .”. { S el l =

I financial closure and fingl Ell‘l"""""“l ol the project by the concerned authoritics g
[§ i ‘ ! »

the date of commencing the land development wyk,

7.0 The Ministry may revoke of suspend the Clearance, i implementation of any of the
above conditions is notsatislactory,
8.0 Fhe Ministry reserves (he pight to stipulate

: ; additional conditions if found necessary.,
Phe Company ina tme bound manner shall imple

ment these conditions,

9.0 I'he above conditions shall be enloreed. inlur-aii:l under the provisions of the Water
(Prevention & Control of Pollution) Act. 1974, the Aj; (Prevention & Control of Pollution)
Act. 1981, the: Environment (Protection) Act, 1986. Iazardous and Other Wastes
G Ty Eome dad Iranshoundary Movement) Rules, 2016 and the Public I.iability | nsurance
Act. 1991 along with their amendments and rules. ’

“L;A“%’
(Sharath Kumar Pallerla)
” Scientist ‘F’ / Director
Opy to:-

The Secretary. Department of Environment, Government of Telangana.

2. The Chairman. Central Pollution Control Board. Parivesh Bhavan, CBD-cum-Office
Complex. Iast Arjun Nagar. New Delhi. | 10032.

3. The Chairman, A-3. Prayauaraana Bhavan. Industrial state Sanath Nagar, Moosapet.
Moosapet. Hyderabad. Telangana 500018,

4,

The Additional Pri ncipal Chief Conservator of Forests (C). Ministry of Environment.
FForest and Climate Change, Regional Office (SEZ). " and 1™ Tloor, Handloom Export
Promotion Council. 34, Cathedral Garden Road. Nungambakkam, Chennai — 600034,

5. Disctrict Collector. Nalgonda, Telangana State.

6. Guard File / Record File/Monitoring file,

7. Mol:[F&CC Website

c“_"x.s&l\\c% S\t
(Sharath Kumar Pallerla)

Scientist ‘F' / Director

Page 6 of b
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SOVERNMENT OF INDIA
MINISTRY OF ENyype 3 o7ary TREd e
arfvr TR (Ao qﬂg:mem, FOREST & CLIMATE CHANGE
15t g 2" fioor, HEPC )/ Regional Office (South Eastern Zone)
ungambgll'(d'“gf No.34, Cathedral Garden Road,
kam, Chennai — 600034
—-£8222325 Email: ro.moefccc@gov.in

To

Sub:

Sir,

F.No.F(C)A/11.1/64/AP/4/1/(85)/90/() |1z,
Dated:04-07-2016—"

The Principatl ?:eczt;rv SE:O the Government of Telangana/
Environment, Forests, Science & Techno|
Secretariat, Hyderabad-22. nology Department,

Renewal of Mining Lease for Lime Stone over an extent of 55.71 acres (22.55 ha) in
Comp No.27 and 28, Saldulnama RF-Miryalaguda Taluk Nalgonda dist-monitoring-

regarding.

The above mentioned forest diversion proposal was monitored on 26 & 27-04-2016 for

compliance of the Forest Clearance conditions.

.
\(1,/ The reclamation plan as stipulated in the FC conditions has not been carried out

_properly and also the mine has not been closed properly as per the IBM approved mine
I,r_closure plan. Proper sloping has not been provided to the mined out area. ¥«

(2) The plantation carried out as part of the reclamation work has been found

unsatisfactory, The General Manager, Deccan Cements, present during the inspection
has Informed that since all the dug up materials are exhausted by the company, enough

material is not available for_carrying out.the reclamation. Hence the UA may be

instructed to bring out fresh soil from outside and carry out the reclamation work
T

properly.~"

3. The lime stone material is dug up from the rocky portions up to a depth of 10 to 20

metres resulting in creation of largé water body. The UA, in consultation with DFO,
Nalgonda may be asked to carry out pisciculture in the stored water.

Hence in this regard, I am directed to request that a compliance report on the
above mentioned observations may be sent to the Government of India at the earliest.

Yours xithn}:
£ [ —— - A \\6 .

(Dr.K.Ganesh Kumar, IFS)

Encl: Monitoring Report Dy. Conservator of Forests (Central)

.

DESPATCHED

Pt o, pgy. (g
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Copy lo:

1) The Principal Chief Cope
Telangana, Aranya B SeValor of Forests, Forest Department, Governme
: lavan, Salfahad Hyderabad A
ad, € "

2) APCCF cum Nodal officer (p
Government of TEIangana, 'S;\d)ér?{)f;%e of the Principal Chief Conservator of Forasts,
t .

3) The District F
) orest Officer, Nalgonda Forest Division, Nalgonda, Telangana.

f,.f__@-—'l’ }%’né ‘

(Dr.K.Ganesh Kumar,
Dy. Conservator of Forasts (Central)
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MONITORING OF THE ACTIQ
PROPOSALS APPROVED py 2N STIPULATED COND-ITIONS IN CASE OF
SECTION-2 OF THE fq HE GOVERNMENT OF INDIA UNDER
REST (cCONSERVATION) ACT’ 1980,
MONITORE
epu,;,: OBYiDr ¢ GANESH KUMAR, IFS
OnServator of Forests (Central)

eneral particulars)

f the pro e - " Deccan |
Name o proposal mnewal of ML in favour of M/s Deccan

Cements Ltd. In Nalgonda Distt- Diversion of
S I ———— | Forest Land.

Numb(.?r nd da'te (.)f GO's letter | Govt. of India’s letter No.8-131 /90-FC dated
according permission 25.09.1991.

2

3. | Area permitted to be diverted |2 5ha e i
4. | District & Forest Division i
5

6

Nalgonda District & Division.

Area Actually diverted | 22.5 ha. The lease period has been expired Briv I
reclamation work is in progress.
Date of Monitoring 26-04-2016 & 27-04-2016

PART - II (Details of compensatory afforestation)

Compensatory afforestation —- _ﬁf
stipulated in Forest land _ |
Non - forest land 225 ha

2. | Location of the area |_

Extent 22.5 ha '
District ___—_——-—: Krishna -
Division | Krishna

Khasra No. & survey No. Sy No.22 & 23 of Tripuravaram village.

——

Whether the non-forest land has
been declared as PF/RE |
If no, the steps taken to declare it
as PF/RF ] |
Amount asked for raising CA Rs. 4.20 lakhs i
Whether the afforestation cost | 1

was paid by the UA? - ;
b
If yes, the amount paid An amount of Rs.4.20 lakhs has been paid by |

Ll | |werAgency, -
7 | Details of Plantation raised:

9‘{9’:"“.@

The CA is raised in Knshna division hence |
- a) Species plan tEd | could not be inspected durng the present!

=¥
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| Muay | monitoring- |
i Expeﬂditwe : i
L1 b) FCA plantation not | ;
P made, reasons forthe | ___
L lapse g
¢) Condition of the - )
plantaton S N

i
e ;
|
i
!
:

1L ~| Remarks: It should be mentioned | —— -
| |that the plantations are]

| 8. | . dentifiable as specifically related

___ to the proj |

r__‘r_____r_A’Rl:I_H_(E_Ianting of dwarf trees in cases of transmission line) _'

|1 i Number of treesplanted I Nojgpflicable___,____ -

2| Yearof plantation e |

. 3. | Expenditure i sl :
IS

L 4 | Present condition of plantation o

under mining/ quarrying)

PART - IV (Reclamation of the area worked
[ Mining/ quarrying work “;’Mm'-;g'&a?i completed.
completed N Fo—— ]
Out of the total area mined out, 6.5 ha has been

Reclamation work done -
back filled and planted up. 8.5 ha is maintained
oken lease area of 7.55 ha

i { a5 water body. The unbr
2. is under the dump which is under planting
: activity. Around the mine also planting has been
taken up with pongamia however the growth is
not satisfactory. _
Prosent condition of the area The area left as the water body has no proper
worked /reclaimed sloping as per the approved mining plan. The
plantation said to be carried out with borrowed
3 plack cotton soil however the condition is not
good. Hence the water body may be converted to
 a pisciculture pond and the plantation may be
| completed with improved techniques. o

- - i
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|

P
The program of ¢

| submitted.

(Conditions Stipulateg by the ¢ PARY - v

rimnmmmme .. CONditionNg
The project authoritjes shoulg
mining activities to 225 ha o:l
XCavation apg
strictly ag pe

TeSlriey their

dumps should be xtended

I the EMP
Regular m(')'nit(irir{
quality should be made anq recorded data
should be furnished to this Minjs

. try once
every six Months. Y

unchanged

after mining/quarry is over.

staff while working on the project in the
forest area may not cause destruction to
the forest area for meeting their fuelwood
needs, the user agency will establish

fuelwood depots, and will provi_de the
fuelwood to them free of cost or its cost
deducted from their salary and wages.

8 of air ‘ang" waier

The legal status of forest land will remain
Mined over area to be reclaimed/restored

In order that the construction labour and |

[

00 Mo of India other than mentioned abiue)

Compliance
Complied with

Mining completed.

f

It was informed by the project
authorities that they are furnishing, |
these details regularly to the
Ministry. ’
‘Remain unchanged.

Details given in Part V.

to}fl];ll g —

9,

Arrangements to be made by o Pﬂc?ed
authorities for free supply of f"eh::;? 05
other sources of energy t0O th?ecst fre:nof
labourers engaged in the Prd)

Complied with

cost. - - SR

(

G

ed to be
No explosive should be allo¥

Mining completed. v~

stored in the forest area. _—— " -"¥
The Conditions/safeguards P::]% sFZrestz
the Ministry of Environment

Mining completed. v~

: pe followed
while clearing the project; ¥

PART - VI

Conditions informed by the Sta¢

onditions and other steps taken o poses
Conditions/ pur Nil

Government in addition to the Gavemr{zent o[ India’s
preserve forest, wildlife and prevent soil erosion, etc.)

Action taken

J =2
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PART iy

Name and Designation of

Inspecting Officer:

U R ]

Dr K. Ganesh Kumar, LLE.S

Dy. Conservator of Forests (Central)
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“| Whether any Committee |, —_—
1. | monitoring,  of the action i l‘t‘on formed for | _NA
o stipulated. On {he conditions
If no, give reasons, U S
2 | raimmiittes: It YLS Bive details of the S—
| 3. | Reports of the monltoring commitieeany, | —
PART-VIII
| | Abstract reports of inspection of forest, if | Nil e -
any
Remarks of the Addl.PCCF (C) in regard to | Satisfactory except the plantation on |
@ progress of the action on the stipulated OB. i
conditions. —
Effect of the project on forests and wildlife | Separate communication has been*
3 sent to the state government for |
) compliance of conditions as’
mentioned in Part IV of this report. 3
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ITEM NO.1 -
URT NO.1 SECTION PIL-W

SUPR
EE” E coURT OF INDIA
CORp gF PROCEEDINGS

writ petition(s)(Civi
)( 11) NO(S), F%Lzrﬂlg__

COMMON CAUSE
Petitioner(s)
VERSUS
UNION OF INDIA & ORS,
Respondent(s)
WITH

A. NO.
éééthé LEﬁbsaﬂﬁsﬂﬁﬂigiﬁgg 153946/2019 (APPLNS. FOR DIRECTIONS AND
INTEGRATED STEELS LTD.) RECORD ADDL. DOCUMENTS ON B/0 MIDEAST

(2) I.A. NO.186810/2019 (APPLICATION FOR DIRECTIONS
M/S SARDA MINES PRIVATE LIMITED J 0N BEHALE Be

(3) I.A. NO.157635/2019 (APPLICATION FOR DIRECTIONS) ON BEHALF OF
ORISSA MINING CORPORATION LIMITED

#gNLY” IN W.P.(C) NO. 114/2014 ARE LISTED TODAY .

THE NAMES OF THE FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN
SHOWN IN THE LIST:MR. HARISH N. SALVE, SR. ADVOCATE (A.C.) MS.
MR. A.D.N. RAO, ADVOCATE

APARAJITA SINGH, SR. ADVOCATE (A.C.)
ADVOCATE (A.C.)MR. PRASHANT

(A.C.) MR. SIDDHARTHA CHOWDHURY,
BHUSHAN MR. B.K. PRASADMR. GURMEET SINGH MAKKER MS. KIRTI R.

MISHRAMR. MR. L.R. SINGH, ADVOZATES. )

Date : 08-01-2020 These matters were called on for hearing today.

CORAM : B
HON'BLE THE CHIEF JUSTICE
TICE B.R. GAVAI

HON'BLE MR. JUS
HON'BLE MR. JUSTICE SURYA KANT

counsel for the parties

yarish N. salve, Sr. Adv. (A.C.) (N.P.)
(A.C.)

Mr.
Ms pparajitd singh, Sr. Adv.
Mr ADN Raof Ad'\!. (A.C-)
Mr siddhartha chowdhury, Adv. (A.C.)
pant Bhushan, AOR
av Sachedeva, Adv.
h Pothula, Adv.

pras
pran
gemant

Mr.
Mr.
Mr.
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e

Mr,
B.k, Prasad, AOR
Ms, p;

Ms :;1'“<y Anand, ASG
Mr. A Mohna, Sr. Adv.
Mr Ra?lesh Kumar, Adv.
Mr oJ Bahadur, Adv.

* YR, Rajesh, Adv,

Mr. p
D.v, Rao, Adv.

Mr.
Ms ;“rkgshwar Nath, Adv.
Mr Haudlmini Sharma, Adv.

€mand Arya, Adv.
Mr. Mukesh Kumar Maroria, AOR

Mr. Atmaram N.S. Nadkarni, ASG
MS. Chinmayee Chandra, Adv.

Mr. S.S. Rebello, Adv.

Ms. Arzu paul, Adv.

Mr./Ms. Neeleshwar Pavani, Adv.
Ms. Riya Soni, Adv.

Ms. Shivikka Agrawal, Adv.

Mr. Gurmeet Singh Makker, AOR

Ms. Kirti R. Mishra, AOR
Ms. Apurva Upmanya, Adv.

Mr. Vikas Singh, Sr. Adv.
Mr. L.R. Singh, AOR

Mr. Satwik Misra, Adv.
Ms. Udita Singh, Adv.

Ms. Deepeika Kalia, Adv.
Ms. Shweta Priya, Adv.
Mr. vivek Singh, Adv.

Mahesh Jethmalani, Sr. Adv.
parag Tripathi, Sr. Adv.
Mr. Gopal Jain, Sr. Adv.
Mr. Navin Kumar, AOR
mr. Manish Kharbanda, Adv.
Mr . Saurabh Ajay Gupta, Adv.
Ms Natasha Sehrawat, Adv.
Mr. pranav Sood, Adv.
MS. Prlya Singh, Adv.
. Karanveer singh, Adv.
- Nikita Mehta, Adv.
zi' yineet Kumar, Adv.
. Kumar Mehta, AOR

- Repanshi_ Andley, Adv.

Mr.
Mr.

Scanned with CamScanner




B

M\
Wy | VELAW.IN

UPON heqr s &
arlng
® counsel the Court made the following
ORDER

In the course of |
®aring, this Court on 16.01.2019 passed an

order taking co
gnizg
NCe of the deleterious effect of mining on
vegetation, after mins
' i ) -
MNg activities are over. In particular, it is

observed that an
area which is mined results in complete

elimination of gr i
grass which in turn denies fodder to the herbivores.

The only so i - .
y solution can be re-grassing of such mined areas. It is not

in dispute that re-grassing technology is available in this

country.

We see no reason why the area which has been mined should not
be restored so that grass and other vegetations including trees can
grow in the mining area for the benefits of animals.

we are of the view that this can be achieved by directing the
Union of India to impose a condition in the mining lease and a

similar condition in the environmental clearance and the mining

plan to the effect that the mining lease holders shall, after

- e re-grassing the mining area
ceasing mining operations, undertak 9 g g

and any other area which may have been disturbed due to their

mining activities and restore the land to a condition which is fit

fauna etc.
for growth of fodder, f1or#
i i for ensuring
: i ay devise appropriate methods
The Union of Indid m
h condltion after the mining activity is over at
compliance of this
ing jease holders. This condition shall be in
the cost of the minl
dit10"5 which have already been 1m osed for
addition to those con

poge under plan. Ihls

achieving the same pur .
| jmposed in derogation of. any conditions

im
condition shall not b€ —
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which are al'ready i 4
or

Order acco,-dingly

The Unign
| of Indji, will report the action taken within a
period of three Weeks frqp,

today.

List the matter thereaft
er.

L.A. NOS.30915/2019 Anp ;53946/2019 (APPLNS. FOR DIRECTIONS AND

SEEKING LEAVE TO PLac
E ON_B/O MIDEAST
INTEGRATED STEELS f—ITE:“-—QH—RECORD ADDL . DOCUMENTS

Arguments concluded,

Orders reserved.

I.A. NO.186810/2019 (APPLICATION FOR DIRECTIONS) ON BEHALF OF M/S
SARDA MINES PRIVATE LIMITED

Arguments concluded.

orders reserved.

I.A. NO.157635/2019 _(APPLICATION FOR DIRECTIONS) ON BEHALF OF
ORISSA MINING CORPORATION LIMITED

Issue notice returnable after two weeks.

In the meantime, the respondent (s) may file their respective
r

reply affidavits, if any:
(INDU KUMARI POKHRIYAL)

(SANJAY KUMAR-II) ASSISTANT REGISTRAR
COURT MASTER (SH)
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- Hovanmeyg of nd i
sty o | VTR opent and Climinte € Tange

I"‘“I‘“" [ \ns Seveanent | ”\i.lh””
[ndirn Paryavaran Bhawan
Jor Bugh Road, Aligan,
New Delli- 11000

l-tadl: sharath krpov.in
Tl 01124695419
Dated: 16" Junuary, 2020

Sub.: Additionnl Environment Clonrpnee condition for mining projecty - vep,

Uhe Ministry ol Environment, Forest and Climate Change has issued the standard EC
conditions for coal and non coal mining sectors vide OM no 22-34/2018-1A.1 dated ot Aurgust
2018 and 8" January 2019,

2. The Hon'ble Supreme Court vide ovder dated 08.01.2020 in W.P, (Civil) No.114/2014 in
the matter of Common Cause vs, Union of tndin has diveeted that the area which has been mined
should be restored so that grass and other vegetation including, trees can grow in the mining arca
for the benefit of animals,

3 In view of the above, as directed by the Hon'ble Supreme Court, an additional condition

i stipulated in the order be included in all the Euvironmental Clearances already granted to
mining projeets and to be granted henceforth,
S The mining lease holders shall, afier ceasiayy mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due o their mining - activitics
(1] -
and restore the land to a condition which is fit Jor growth of fodder, flora, fauma ete.” v~ /

3. Necessary communication may be issued to the project proponents under intimation to

respective regulatory authoritics.

4 This issues with the approval of competent uuthority,
A\ Al
AR
(Sharath Kumar Pallerla)
Director (1A-Policy)
lo

v eatral Bourd (CEPCB).
1. Chairman, (entral I"ullulum(.ontlﬂ'I {. )
v COmmitiees

_— " : aisu
2. Chairman of all the Expert Appritst
Pagelol 2
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Chairperson/Member Secrears
‘nQS()fa“ « QT MM ACe
All the Officers of 1. A Divisioy e SELAANSEALS

\
Chairpersons/Member Seeretaries of all Sy

P

L

CBs/UTPCCs

Copy for information to:

1. PS to Horble Minister for Environment.
2. PS to Honble MoS (EF&CC)

PPS to Secretary(EF&CC)

PPS to AS (RSP) / AS (RA)

PS to JS (GM)/ JS (AKN)/JS (SKB)
Website, MoEF&CC

7. Guard file.

Forest and Climate Change

Lad
.

i

o W

-

é:j-to« =ikl

A

(Sharath Kumar Pallerla)
Director (IA-Policy}

page 20f2
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GOVERNMENT OF INDIA ; )—&

MINISTRY OF RAILWAYS . = . @
RAILWAY BOARD

No. 2015/EnHM/15/01 New Delhi, dated 16.04.2018

General Managers,
All Zonal Railways

SUB: Pollution at Rallway sidings and Goods Sheds

A Commltteelof ED/EnHM/ME/RB and CCM/Catering/NR was nominated vide
Rallway Board's Order No. ERE-1/2016/23/19, dated 08.04.2016 and
16.01.2017/08.08.2017 to Study and submit Report on the extent of pollution in
handling of pollution Intensive commodities at Sidings and Goods Sheds and
actions to be taken.

Based on recommendations of the Committee accepted by Board (MRS & MT)
following directions are Issued :

1. Keeping in view the statutory / !_e_gislatlvé provisions't/

a) Wherever new siding/goods shed/Private freight Terminal/ any
loading / unloading point is being developed / constructed, ‘Consent
to Establish’ should be taken from State Pollution Control Board by
“the owner or the railway as tihe case may be in accordance with the
;provisions of State Pollution Control Board, keeping in view the
" notified areas / air pollution- control areas and categorisation of

~ Industrial Sectors.

b) Wherever the sidings are existing, ‘Consent to Operate’ / ‘Consent
*" for Operation’ should be obtained from State Pollution Control Board
by either owner or by the railway as the case may be in accordance
with the provisions of Stateé Pollution Control Board, keeping in view
the notified areas /.air pollution control areas and categorisation of

Industrial Sectors. |
¢) Zonal Rallways must be awa're of Air'Pollution Control Areas notified
by respective SPCBs and ensure compliance to applicable
environmental legislations- Necessary clause may be incorporated
in agreements of sidings: For railway owned sidings and goods
sheds, the responsibility lies directly with the Railways.
' ise pollution
| ollution, Water pollution and no i
d*-.i'ﬁoﬂ?f :::: b?t:g;npcare of depending upon the extent of polIUEon
' and environmental Impa for specific commodities and locations.

UIP
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v 2 Some protective
‘Mmeasures to be taken at loading/unload;
points by the owner o rajlways as the case may be, are e

a) ggvesog?dprgaclx roads with adequate traffic carrying capacity should
h‘ph e; at each Iuading Junloading point. The existing roads
which are in bad condition ghould be repaired and maintained.

b) To control dust pollution, water sprinkling system through
mechanised system or tankers should be provided as per
requirement. Proper waste water/dvainage system shall be provided
at loading/unloading points as per requirement.

c) Appropriate green belt cover to be provided at the
loading/unloading point to mitigate pollution.

d) Where necessary, the heavy loading and unloading traffic handling
points to be provided with dust screen walls along periphery of the
premises with adequate height.

Copy of the report of the Committee No. 2015/EnHM/15/01 dated 16.08.2017
in six pages Is enclosed for necessary action by all Zonal Railways.

A Report on Inventorisation of Railway Sidings and Guidelines for their
Environment Management submitted to Central Pollution Control Board by RITES
in March 2015, which is available on the website of CPCB cpcb.pic.in under New

Reports, may also be seen for guidance. |
. 6?'14 P
- H J
. Ag’

(Shivendra Mohan)
Executive Director
EnHM / ME

Encl: Report of the Committee
in siX pages.

Copv to PCCMs,
All Zonal Railways
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THE ANCIENT MONUMINTS AND ARCHAEOLOGICAL SITES
AND REMAINS ACT, 1958

ARRANGEMENT OF SECTIONS
PRELIMINARY
SECTIONS

1. Short title, extent and commencement,

2. Definitions.

2A. Construction of references to any law not in force in the State of Jammu and Kashmir.
ANCIENT MONUMENTS AND ARCHAEOLOGICAL SITES AND REMAINS OF NATIONAL IMPORTANCE

3. Certain ancient monuments, etc., deemed to be of national importance.

4. Power of Central Government to dectare ancient monuments, etc., to be of national importance.

4A. Categorisation and classification in respect of ancient monuments or archaeological sites and
remains declared as of national importance under sections 3 and 4.

PROTECTED MONUMENTS
5. Acquisition of rights in a protected monument.
6. Preservation of protected monument by agreement.
7. Owners under disability or not in possession.
8. Application of endowment to repair a protected monument.
9. Failure or refusal to enter into an agreement.
10. Power to make order prohibiting conrtravention of agreement under section 6.
11. Enforcement of agreements.
12. Purchasers at certain sales and persons claiming through owner bound by instrument executed
by owner.
13. Acquisition of protected monuments.
14. Maintenance of certain protected monuments.

15. Voluntary contributions. -

16. Protection of place of worship from misuse, pollution or desecration.

17. Relinquishment of Government rights in a monument.

18. Right of access to protected monuments.
PROTECTED AREAS

19. Restrictions on enjoyment of property rights in protected arcas. ,
' I

20. Power to acquire a protected area.
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I'ﬂ(l”lltl”:“ AMND REGULATED AREAS

SECTIONS

2{):‘\. DL‘I.TIIII'I\ i ’ ihi i I'
““" "l I'll“hlhlll.‘ll aren Illlll l'“”yl”n oul ’].'}]ll(‘r work or fl'llf.‘-l ‘-""“‘k:; in Pr"i“hlr’--"’!
area.,

208, Declarati i
eclaration of regulated nreq in respeet of every protected monument,

20C. Apphcation Tor repair : i i
Application for repair or renovation in prohibited area, or construction or re-construction or

repair or renovation in regulated area

GRANT OF PERMISSION BY COMPETENT AUTHORITY
20D. Grant of permission by competent authority within regulated arca.
20E. Heritage bye-laws. '

NATIONAL MONUMENTS AUTHORITY

20F. Constitution of National Monuments Authority.
20G. Selection Committee for selection of members of Authority.
20H. Salary, allowances and meetings of Authority.
20-1. Functions and powers of Authority.
20). Removal of Chairperson and members.
20K. Restriction on future employment by Chairperson and members.
20L. Power of Central Government to issue directions to Authority.
20M. Power of Central Government to issue directions to competent authority.
20N. Power of Central Government to supersede Authority.
20-0. Bar of jurisdiction of civil court.
20P. Annual report.
20Q. Power to call for information.

ARCHAEOLOGICAL EXCAVATIONS
21. Excavations in protected areas.
22. Excavations in arcas other than protected areas,
23. Compulsory purchase of antiquities, etc., discovered during excavation operations.
24. Excavations, ctc., for archacological purposes.

PROTECTION OF ANTIQUITIES
25. Power of Central Government to control moving of antiquities,
26. Purchase of antiquities by Central Government,

PRINCIPLES OF COMPENSATION

27. Compensation for loss or damage.

28. Assessment of market value or compensation.
2
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MISCELLANEOQUS
SECTIONS

29. Delegation of powers.

30. Penaltics.

30A. Punishment for construction, ctc., in prohibited arca.

30B. Punishment for construction, ctc., in regulated arca.

30C. Offences by officers of Government.

31. Jurisdiction to try offences.

32. Certain offences to be cognizable.

33. Special provision regarding fine.

34. Recovery of amounts due to the Government.

35. Ancient monuments, etc., which have ceased to be of national importance.
35A. Obligation to survey the protected prohibited area and regulated areas.
35B. Identification of unauthorised constructions on or after 16th June, 1992.
36. Power to correct mistakes, etc.

37. Protection of action taken under the Act.

38. Power to make rule.

39. Repeals and savings.
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THE ANCIENT ;
NCIENT MONUMENTS AND ARCHAEOLOGICAL SITES
AND REMAINS ACT, 1958

ACT No. 24 or 1958
[28th August, 1958.]

An Act to provi
p— P 1lde_ for the preservation of ancient and historical monuments and
ogl : . . ; .
gical sites and remains of national importance, for the regulation of

archaeologi 2 . ; .
e ogical excavations and for the protection of sculptures, carvings and other like
objects.

BE it enacted by Parliament in the Ninth Year of the Republic of India as follows:—

PRELIMINARY

1. Short title, extent and commencement.—(/) This Act may be called the Ancient Monuments
and Archaeological Sites and Remains Act, 1958.

2[(2) 1t extends to the whole of India.]

(3) It shall come into force on such date® as the Central Government may, by notification in the

Official Gazette, appoint.
2. Definitions.—In this Act, unless the context otherwise requires,—

/(@) “ancient monument”’ means any structure, erection or monument, or-any tumulus or place

ock-sculpture, inscription or monolith;” which is of historical, *

of interment, or any cave, I
h has beenfin existence for not less than one hundred+

“ archaeological or artistic interest and whic
jyears, and includes— *

(/) the remains of an ancient monument, »

(ii) the site of an ancient monument,
of land adjoining the site of an ancient monument as may be required for

(iii) such portion
n or otherwise preserving such monument, and

fencing or covering i

(iv) the means of access to, and convenient inspection of, an ancient monument;

(b) “antiquity” includes—

(i) any coin, sculpture, manuscript, epigraph, or other work of art or craftsmanship,

(it) any article, object or thin
object or thing illustrative of science, art, crafts, literature, religion,

litics in bygone ages,

g detached from a building or cave,

(iif) any article,
customs, morals or po

(iv) any article, object or thing of historical interest, and

T
2 of 1962, S. 3 and Sch. (w.e.f. 22-1 1-1962). Extended to

aman and Diu with modifications by Reg. |
= gztdc;d;:dt?qg;?l?;ﬁli by Reg. 6 of 1963, 5. 2 and Sch. 1 (w.e.f. 11-7-1965) and Pondicherry by Reg. 7 of 1963, 5.3 and

I(wef. 1-10-1963). )
2 gits lg;vz:ct 52 of 1972, 5. 33, for sub-section (2) (we.f. 5.4-1976). ) _
3. 151h.October 1959, vide notification No. S. O. 2307, dated 15th October, 1959, see Gazette of India, Extraordinary,

Part I1, sec. 3(ii).
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object i
) f;1 or thing declared by the Central Government, by notification in the
dan antiquity for the purposes of this Act,

whic inexi
h has been in existence for not less than one hundred years;

(v) any article,
Official Gagzette, to

(¢) “archaeological ”
officer” means an officer of
: ¢ the Department of Archaeology of th
Government of India not lower in y L c

rank than Assistant Superintendent of Archaeology;
.(d) “archaeological site and remains”
believed to contain ruins or relics of historic

existence for not less than one hundred years

means any area which contains or is reasonably
al or archaeological importance which have been in
and includes—

(?) such portion of land adjoining the area as may be required for fencing or covering in or
otherwise preserving it, and

(i) the means of access to, and convenient inspection of| the area;
'[(da) “Authority” means the National Monuments Authority constituted under section 20F;

(db) “competent authority” means an officer not below the rank of Director of archaeology or
Commissioner of archaeology of the Central or State Government or equivalent rank, specified,

by notification in the Official Gazette, as the competent authority by the Central Government to
perform functions under this Act:

Provided that the Central Government may, by notification in the Official Gazette, specify
different competent authorities for the purpose of sections 20C, 20D and 20E;

(dc) “construction” means any erection of a structure or a building, including any addition or
extension thereto either vertically or horizontally, but does not include any re-construction, repair
and renovation of an existing structure or building, or, construction, maintenance and cleansing of
drains and drainage works and of public latrines, urinals and similar conveniences, or, the
construction and maintenance of works meant for providing supply of water for public, or, the
construction or maintenance, extension, management for supply and distribution of electricity to
the public or provision for similar facilities for public;]

() “Director-General” means the Director-General of Archaeology, and includes any officer
authorised by the Central Government to perform the duties of the Director-General;

“maintain”, with its grammatical variations and cognate expressions, includes the fencing,
covering in, repairing, restoring and cleansing of a protected monument, and the doing of any act

which may be necessary for the purpose of preserving a protected monument or of securing
convenient access thereto;

(g) “owner” includes—

(7) a joint owner invested with powers of management on behalf of himself and other joint
owners and the successor-in-title of any such owner; and

(if) any manager or trustee exercising powers of management and the successor-in-office
of any such manager or trustee;

(#) “prescribed” means prescribed by rules made under this Act;

1. Ins. by Act 10 0f 2010, 5. 2 (w.e.f. 16-6-1992).
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SRl PARYAVARAN BHAWAN, CGO COMPLEX

P wrdt i1, =f P=h - 110003

LODHI ROAD, NEW DELHI-110002

No.8-44/96-FC Dated: 07.01.1997

To
The Secretary (Forests),
Govt of Andhra Pradesh,
HYDERABAD.

Sub: - Diversion of 73.93 ha. of foreyt land in Nalgonda district
in favour of M/s8. Deccan Cements Ltd. for additional lime
stone mining lease.

LE & ]

Sir,

I am directed to refer to your letter No.838/For.1/96-1
dated 24.2.,96 on the above mentioned subject seeking prior
approval of the Central Government in accordance with Section-2
of the Forest (Conservation) Act, 1980,

»

After careful consideration of the proposal of the State
Government, the Central Government, hereby, agrees in principle

for diversgion of 73.93 ha. of forest land in Nalgonda distrivt in

favour wof® M/s. Deccan Cenentsg Ltd. for additional lime stone

mining lease, subject to fulfilment of following conditions:-

(i)  Immediate action should be taken for transfer and mutation
of equivalent non-forest land in favour of State Forest

Department.
(ii) [The user “agency will transfer the cost of compensatory
afforestation =y it non- : :
&n date to incorporate existing wage structure) in
of the State Foresl Departments
After receipt of compliance report on the fulfilment_nf the
above conditions from the State Govt., formal approval will be
‘iggued - in  this regard under Section-2 of the' Forest
(cungervation) Act, 1980. Transfer of foregt land tu uger agency
ghould not be effected by the State Govt. till. formal urdﬁr?
approving diversion of forest land are issued by the Centra

Govt. -
voursg faithfully.

; b '

{A.N. SHARAN)
ASSTT. INSPECTOR GENERAL OF FORESTS

AN

“over equivalent non-forest land (revised as
favour
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Copy

1.

S

"

Gavl , ufl Anidhra

Pradesh,

P Q1
Lo~
Principal  Chicl  Consevvator of Forent g,
Pradesh, Hyderahad,
Nodal  officer, Office of l‘f'(‘I:, Govle of  Andhra
Hyderabad.
The CCF (Centiral), Reglonal O0Cige, Nangalore,
RO(IQ), New Delhi.
Suard File.

;\H S”lur i

M\iﬁ\am\a .
..

INSPECTOR GENERAL OF FORESTS
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\a\ g D.F.O, Nalgonda Rc.No. 4716/89/S1(S5) Dt: 17.9.04
8
9
1

ﬁ\'\{\%(s::&@ - q

Rc.No. 4716/89/.51 (s5) o BVREG;J. POST. Ack pUE
Date: 15-8-2005 Hice of the Divl.Forest Officar

Nalgonda,
Sri P. Rajender Reddy
Divisional Forest Officer,

FINAL NOTICE

Diversion of Non-Forest land at Charakonda (v) of
M) Mahaboobnagar Dist - Delay in handing over the
CA land - Another notice issued - Reg.

Sub:- FD - M&M
Vangoor (
alternate

FI;’IC/s DCL Lr, No. DCL/IKR/DFO/LANDS/2002 Dt. 25-3-2002
CF Ref. No. 13110/2002/F2 Dt. 2-1-2003

CF HC. Hyd. Ref. No. 6645/93/D1(ii) Dt. 13-5-03

D.F.0, Nalgonda Rc.No 4716/89/S1(S5) Dt. 20-12-03

M/s DCL Lr. No.DCL: PJR:DFO:CA-2003 Dt.-9-1-04 Z57<">

-

D.F.O, Nalgonda Rc.No. 4716/89/51(S5) Dt: 23.06.2005
. CF, Hc, Hyd Rc.No. 6645/93/D1 Dt: 02.07.2005
. D.F.O. Nalgonda Rc.No. 4716/89/S1 ( S5 ) Dt: 7.7.2005
0.D.F.O. Nalgonda Rc.No. 4716/89/S1 ( S5 ) Dt: 1.8.2005

In continuation of this office reference 10" cited, the user agency is

informed that there is no response from your end though (4) notices have been
issued to you.

‘Therefore, once again the User Agency is requested to look into the

seriousness of[the matter and handover the alternate Compensatory Afforestation’
land immediately] without waiting for further action in this regard. This is 3 final

notice to you and no further correspondence will be made to the User Agency.

The receipt of tHis notice should be acknowledged on the duplicate copy

enclosed.
Sd/-
Divisional Forest Officer,
Nalgonda.
To

M/s Deccan Cements Limited,
Bhavanipuram, janpahad PO Pin. NO. 508 218

Nalgonda District.
C bmitted to the conservator of Forests, Hyderabad Circle, Hyderabad for
opy su

favour of kind information.
the District Collector, Nalgorda far favour of kind information.

Copy submitted to .
- Miryalaguda for necessary action.
\/cq;y to Forest Range officer; -9

Divisional Forest Officer,
© Nalgonda.

//t.c.b.OH

u tendent

X

4716 89,51 (S5) apV /(
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"GOVERNMENT OF ANDHRA PRADESH \ L
T FOREST DEPARTMENT {

NALS = i
e JALTON 2
Rc.N0.664511993fD‘1 , Office of the Conservator H‘rrrcﬁt/ S@

Dated.23.11.2006. Hyderabad Circle, Hyderabad.

Sti Sunil Kumar Gupta IFS.,
Co servator of Forests,

_ Aok
Sub: Compensatory Land handed over to Forest Department — AcC 108.50 in
4£7\ Gurrambodu vig Mat ampally (M) - Remarks called for — Reg.

Ref: 1.C.FHyd ReNo.66 15/93/D1, Dt.1 1.8.2005.
2. D.F.O Nalgonda R . No.4716/89/S1 (S5), Dt. 01.8.2005.
3. Representation of (ieneral Manger Deccan Cements Ltd. Dt. 23.8.2005.
4. C.F Hyd Rc.No.66 15/93/D1, Dt 28.10.2005, 30.1 1.2005 & 06.01.2006.
5. Prl. C.C.F. Ref.No 10981/02/F4, Dt. 28.06.2005 & 22.08.2006

/\\\ Aok ¥
I“’ - - - - ! = - - - -
A Attention of the Divisiona Forest Officer is invited to the reference cited.

x’ Wherein he was requested to pursuc fhe matter with the user agency and submit detailed
»] - . =y . 4

) report regarding non-handing over of compensatory {and in lieu of disputed C.A Land by
X3 the MJs. Deccan Cements Limited. / If the company failed to comply with instructions for

non-handing over of C.A Land and jiolation of cunditions submit proposals to Prl. Chief
Corisc}\rator of "Fbjjeeé'tf_s"to"mq_\?qmé' ~atter to the Govt. of India for taking further action,

jbut Specific report in this matter is a_i_y_a_i_tc_d‘._**

Therefore, the Divisional Fcrest Officer is once again requested to look into the
matter personally and submit detail:d report in this matter along with action to be taken

for implementation of CA scheme ¢ c urgently-

Sd/-Conservator of Forests,
Hyderabad Circle, Hyderabad.

ey <%

Ny 0: i . "
tTHP“_Di\_.r__ilsion_ql_FOrg;; Officer, ,{J"é.')
Nalgonda.: & &
L

&G ;
oo 3 I | CForest Range Officer
' - Huzurnagaf. ot

NG ¥ |
N\> 5 ' ,'Mg&.’gg\n\@fo
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Report of the
Comptroller and Auditor General of India
on
L.conomic Sector

for the year ended March 2013

Government of Andhra Pradesh
Report No. 3 of 2014

wwn sadindiapoy.in
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A2 Diversion ol Forest land for non-forest  purposcs,
Compensatory Allorestatlon (CA) and CAMPA

LA Intvwduetion

\dhvn Pradesh has o total notified forest arei of 63,81 lakh Hectare (Hz) :
wonmpnsing 230 per eent ol totil peopraphical area of the State). Peserved.
Piotected and Un-classed forests oceupy 5048 lakh Ha (7910 per ccnt),
V23T Lakh Tl (19,38 per cent) and 0,97 Takh Ha (1.52 per cenr) of the tal
fotest uea pespectively. The State also has a protected arca networz of
LS8 Takh Ha (23,9 per cent of total forest arca).

Forest (Conservation) Act, 1980 (Act) enacted by Government of India (Gol)
and Forest (Conservation) Rules, 2003 (Rules) issued there under prohibir
diversion of forest land for non-forest purposcs, excepl with prior approval of

Gol. Such approvals arc granted in two stages:

In Stage-1, proposal for diversion is agreed to in principle, subject 1o fulfilment
of various conditions, which include (i) providing equivalent non-forest land
(or) in casc non-forest land is not available, degraded forest land to the cxtent
of twice the forest land diverted, for Compensatory Afforestation (CA): and
(i) payment of Net Present Value (NPV) of forest land diverted, cost of CA
and penal cost of CA, il any, by user agency. In Stage-1l, formal approval is
accorded for diversion of forest Jand atter all conditions stipulated in Stage-I

have been fulfilled.

Ad-hoc  Compensatory  Alforestation Fund Management and  Plnning
Authority (Ad-hoc CAMPA) was createsl (May 2006) at Central level in
which amounts paid by user agencics towards CA and NPV of the forest land
being diverted werc 10 be deposited. AP Statc CAMPA was subsequently
constituted during September 2009. Funds received by Ad-Hoe CANMPA were
released to State CAMPA subject to maximum of 10 per cenr of accumulated

amounl pertaining to respective  States/Union Territories,  tor

principal _
utilization as per 2pproved Annual Plan of Operations (APOs).

3.2.2  Scope of Audit
nd December 2012 covered a period

Audit conducted between August 2012 a
s of Forest Headquarters, Andhrat

of five years ending 2012-13. Record Attt
pradesh Forest Development Corporation (APFDC) and 17 Divisiony®
substantially funded by CAMPA were examined. Audit was conducted to
ascertain whether diversion of forest land, collection off moneys towands CA
and NPV, CA of the non-forest land and various other conditions imposed by

- pg per Andhra pradesh State of Forest Report, 2012 ) L
I Adilabad, Ananthapuramu,  Chittoor Wesl,  Eluni, [yderabi, Jannarany, Kakunudy,
Karimnagar West. Kumool, Manchirial, Nalgonda, Narsipatnant, Paloneha, Sokakulany

YVishakhapalnant. Vizianagaram and Waranggal North

PPupe B
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Appendix 3.2
(Reference to paragraph 3.2.4.2, puge 84)

])cl.“. 1 i
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Afforestation tion of forest land accepted for Compensatory

l lht:budcm,--g

":md‘]\. lraL'u,udun hf M

} ; -‘Sﬂ 0 111 u[p ot

iNfothi RE of Bayysiriin R Rapie: AL :
Laying of 220 KV linc t'rom !owu 07 02 1994, 2251160,
Sileru o Bommuru %, Ine :':- DIFO K.lkm.ld.l 40

4
DRC:
e

ing
' .,I'

ne slone C'llcm. L(L in 12.(}9 I‘JOS 1 770, :’-_ 17 years
- DFO, Kurnool 9munlhs

X Mlntn}, of I
. agency in Kurnool Dist.

favour of user

ol 28625 1ol (¢

Div cmun AR
tow;urda',
P

Lon lcase \h:lsla mm:n

1 cquuuncut of opeii’ ‘,‘_,1 :
n; konthp

Phase JT3
vKoudl.mudcmRF ; e i S it
1 Diversion of 73.93 Da uf I'un,sl I.md in 23.02.1998 43 909, |5 years
57, Smdulunama RF, - Dro, N.i]gondn 4 months

Compt.  NO-
N |Ibond1 Dist, in favour of user agency
ﬂ & f‘al ! 5 " K;‘ r[]“ JI\ g
.“..' . pA

o 'ﬁ?fé:éi*ﬁﬁ
-.n.;p

R _.lfi-,y@'_lrs ,

It ‘of
chrslo du in f.wuur of SCCL

[nclmu- Ycl! ‘ «;«»; _ m o
e é;;gg %hg .

..- h road; ! i !3 years
: rucllon 0 nppm'lc 14
(,onsl OCI' I'rom workcrs IO mgnths

Gualha:mkhunl - . I
.I"} o A-w 200 )‘t .r
i !

% &WF]‘

t..olony i W,,.;.’.;_.‘.'
";nu (4. 052001

E i -Wi' L il f' 1;‘;[’”' 2 '-I. 4 SoN
! £ f ) B
H IK"‘ o“‘q w !]l! aﬁ géi 35{

18.57,- ;
PEO, Palonchd

iy 5
‘bnﬂ,@% i
” _;}& - P SO
ot land - OCP
-] month

Diversion of forc
Koyagudem

Pape 117

Scanned W|th CamScanner



‘F\ho%"e - \2-

GOVERNMENT OF ANDHRA PRADESH &2
FOREST DEPARTMENT
From To, .
S P, Ravinder Reddy, M.S(USA), The Conservatcr of Forests, A
Divislonal Forest Officer, Hyderabad Circle, _
Nalgonda. Hyderabad, “ f

Sir, W) D1
Sub:= M & M }- Diversion of 73.93 ha of Forest Land from
Saidulnam Rf in Miryalguda Range - CA land at
Gurrampodu Village handedaver to FD - Report
Submitted - Reg
Ref:= 1) This Offico Ref No. 4716/89/51,S5 Dt:- 20/03/02
2)This Office Ref No. 4716/89/51,55 Dt:- 22/03/72
3)M/s Deccan Cements Ltd Lr No.
DCL:DFO:PIR:02 Dt:- 22/03/2002
4)This Office Ref No. 4716/89/51,55 Dt:- 26/02/C2
5) M/s DCL Lr No. DCL:JKR:DFO lands 2002
. Dt:- 25/03/02.
* k¥
. In continuation of this Office reference 1% , 2" and 4" cited, I submit
rhat the user Agency Lhrough their letter 5" cited has offered tha equivalent CA lznc
alsewhere and requested this office to give the time to procure tne suitable land anc
drop the criminal proceedings. A copy of the M/s Deccan Cemerits Ltd letter 57 cit=d
is enclosed herewith for your kind perusal. In their letter, they have alsoc regusstsd
(o furnish the copy of investigation report for their study and comments. Further, the
user Agency has also stated that an extent of’'74.20 cents towards CA iand
nandeclover to the Forest Department on 16/03/1997 at Nambapur Village of PA
Pally Mandal, Nalgonda District which falls under the jurisdiction of Divisional Forest
Officer, WLM, Nagarjuna Sagar may raise the afforestation immediately. The user
agency"]‘gnaiso stated that till the disputed land at Gurrambodu is cleared, they shali
restrict their mining activities in thelr-74.20 cents only.
2. In this regard it is submitted that, based on the report of the Divisional
Forest Officer, Flying Squard Party,(1 have filed a complaint with Sub Inspector of
Police Mattampally ‘against the fraudulent action in registering CA land based on
gaudulent GPA papers vide this Office reference No.4716/89/S1,(SS)
Dei- 26/03/2002. As the usar agency have oifered alternative CA land elsewhere, 1
request the Conservator of Forest, Hyderabad Circle, Hyderabad to kindly issue
necessary instructions in the matter on the representation of user agency

Dt: 25/03/2002 for taking further action.
Early action in this regard is _highlv solicited.

Yours taithfully,
t} P K:"’g"“}". > Yu
rj- 'Z"‘:\/\M‘\M‘L“ Y R
Divisionzl Forast Officer,
»-‘;@Nalgonda.
Copy to M/s Daccan Cements Ltd., with-referenca to his letter 5 cited for
information. T
Copy te the Forest Range Officer p_d_:ryalguda, for information.

Dlvision%i*kgest Officer
Nalaonda.
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] . Srnment of India - /
— M
\ Inistry of Environment & Forests é)g
| Telefax: 011-24367257

Pé'ryavarah Bhavan, C.G.0, Co
' , L.G.0, mple,
Lodi Road, New Delhi-110005

' | / Dated: October 18, 2007 %

t

‘j/ s Deccan Cements Ltd,” —
8-3-566/8 ‘Daccan Chambers' .
Scmajiguda, a8 )
Hyderabad-500082 _ R

i . i . —— 2 ’
Sub: Bh_a_vampuram_ ergstone Mine-3 (ML area 183.11ha) at village Ravipahad,
Neredcherla _@'anda:!, Huzur Nagar Taluk, Nalgonda Distt, in Andhra
Pradesh -reg. Environmenta/ Clearance. . ,
Sir, V
; Thg_u. _dersigpgd rs directed f.? refer to your letter dated 23.06.2007, on the above
mentioned subject. The M inistry of En'::ronmgnt and Forests has examined the application.

' 2.. It hzs been noted that the propesal is production of limestone at capacity 0.3 MTPA of
your Bhavznipuram Limestone Mine-3 located -at village Ravipahad, Neredcherla Mandal
Huzur-Nager Taluk, Nelgenda Distt., in Andhra. Pradesh. The method of mining will -b{
mechznisec open cast. The mining lease area is 183.11 ha, which lies in the Saidulnama
Reserved Fcrest. The mineable reserve is 60.64 MT. Life of the mine at proposed production
will be 202 years. The cre is outcropped. Ultimate depth of mining will be about 31 m below
ground fevel. Water table depth is 60 m below ground level. Hence no interference of ground
water due to mining aclivity. The limestone ore will be transported to the crusher plant located
at its cemen: plant 0.5 -1.0 km away from the working pits. Low grade limestone generated
from the mine will- be blended with cément grade limestone. At the end of mine'life, the mined
out zrea vil' be converted into water reservoir where pisci-Culture will be taken up. Krishna
River flows 2¢ a distance of about 0.5 in the east and Musi river at 3.6 km in the West, No
Wildiife sanctuary/National park and heritage sites are located within 10 km of mine Jease area.%/
Water requirement will be aboti 120 m/day, whichwill be met frorn the river Krishna. Domestic
wastewater.generated will be about 1.6 m°/day, which will be treated in septic tank followed by
soak pit. No sofid waste which need disposal viill be generated. Public hearing of the project
was held on 28.04.2006. Approval for Mining scheme including progressive mine closure plan
from I8 in under process. Cost of the project will be-Rs. 15.0 crores. '

ect has been considered in accordance _wi:h' the provisions of the EIA
nvironment & Forests vide S.0. 1533 (E), dated

delines issued on Oc_tober 13, 2006.

3 The pgj
notification iscued by the Ministry of E_ nm
September 14, 2006 and its interim operational gui
vironment and Forests
the provisions of EIA

4 Based on the information submitted by- you, the Ministry of En
following Specific and

hereby accords environmental clearance 10 the above project under
Notification dziad Septembér 14, 2005, subject fo the compliance of the

Genere! conditions: -

)j Envionmental clearance is subject to obtaining forgstry clearance for diversion of forest v

fand uncer the Forests (Conservation) Act, 19808 ._! Qg/
- : g ' matc .. . = .—' 140 .' -. . appI i x_'__.__——“"”—_’_-l'
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/
{iii})-f"',./ Mining activity at Mine-3 (ML orea 183,11 ha) at village Ravipnhad, shall begin only after

/)

(iv)
v)

(vi)

(vii)

(vill)

/ (ix)

(x)

. (xi)-

| (xii)

~ 28°. The OB dump shall be backfilled. The OB dumps sha

(i

the Bhavanipuram Limestone Mine=2 (ML aren 73,03  hn), “Tocaled nt village
Nahankaligudem, adjacent to this mine, hag exhaustod lts minonblo OMAL”

Conceptual Mining Plan for every 5 years for tho life of the mine shall be prepared and
submitted to the Ministry within six months,

Measures for control of soil erosion and management of silt shall be prepared and
submitted to the Ministry within 6 months, ?

Action plan for abatement and compénsatlon for damages to agricultural land / common

property land (if any) due to.mining activity shall be submitted to the Minlstry within six .

months.

‘Water quality both for surface as well as ground water In the core zone'shal be regularly

monitored and records maintained, In case contamination is observed, measures for
control and ‘action taken shall be reported tp_the state government as well as the

Ministry.

‘Water bodies shall be developed and -ulilized to develop pisciculture by organizing

fishermen cooperative society with the land ' losers “(if any) -and .speclally the poorer
section as members of such Society with inltial financial assistance in the form ‘of share

money and managerial assistance so that the members themselves can run the affairs

of the society in due course. The project proponent shall arrange marketing tie up SO
the profits are equitably shared by

that the Society gets fair price of their product and
the members of the society as regular source of income,

Action taken report on issues raised during public hearing shall be submitted to the
Ninisty and the State Govt. Wihin s M. -~ .

Occupational health and safety measures for the workers including training on malaria
eradication, HIV, health effects on exposure to mineral dust etc. shall be carried out.
The company shall engage & full time qualified doctor who Is trained in occupational
health surveillance. Records of the health of the workers shall be maintained.

Top soll/ solid waste (if any) shall be stacked properly with propgrrsjggg‘wlth adequate
safeguards and's ackfiled for reclamation and reha fation of mined.aut area.

Over burden (if any) shall be stacked &! earmarked dump site(s) only and shall-not be
kept active for long period. The maximum helght of the dump shall not exceed 30-m,
each stage shall preferably. be of 10 M and overall slope of the dump shall not exceed
|| be sclentifically vegetated

with suitable native species to.prevent erosion and surface run off. Monitoring and
shall continue untll the vegetation becomes self-

management of rehabilitated areas

sustalning. Compliance status _shall b& submitted to_the MinlSer_l‘:‘_i'#_l::fjﬂ‘_‘i{_‘E";f".!’.t_igl

Forests on six monthly basis. & -
PRy

—_—

Garland drains shall be constructed to arrest silt and sediment flows from soil and
mineral dumps, The water so collected shall be utilized for watering the mine area,
roads, green belt development efc. The drains shall be regularly de-silted part[cu!arly

after monsoon and maintained propery: Cont'd
v On T
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- Garland drain of appropriate size -3. QJ :
pit anc for waste dump and sqm. /et and length shall be cons >
margin over and above peak ssuudrgp Capacity shzﬂf be Ze:agﬁzgfé’f"fﬁ ’°I§,°‘“ mine
discharge in" the area adjoining th ralnfal| (based on 50 years da?g) 2 % safety
‘adequate retention period to allow € mine site. Sump capacity shall atscr)naxr?g?
shall be-constructed at the cor, Proper settling of silt material. Sedimnnla'ip ”'19
intervals. MBS of the garland drains and de-silted atl?:gg;;,

Slope of the mining bench and ulg
: s ul _—
Spproied by indian Bureau of Mine 5t|lmate pit limit shall be as per the mining scheme

Drilling and blasting (i
J st gny) shall be condycted by using dust extractors/wet drilling.

\selection of plant species and i ' ‘
: F in consultation with the local DFO / Agriculture
A ¢ Department. Herbs and shrubs shall also form a part of afforestation prc?gramme

'/ besides tree plantation. Plantati tiad i
Y tion. Plantation shall be raise ; '
P @7 roads, OB dump sites etc. The densiy of T I e et Toet Tean 7200 ot
IN 7 ,\ — Lo the trees shall be nof Tess than 2500 plants
{‘( ALYy per_ha. The company shall involve local people vith the help of self help group f:
N plantation programme\,” —— p group Tor
.‘_'_'__,_._-—--———"—'—

(xvii) The_e project authority sr_mau implement suitab!é conservation measures to augment
/ ground water resources in the area in-¢onsultation with the Regional Director, Central

xvi) - Greenbelt ¢ ;
} ) t development shall be carrieq out considering CPCB guidelines including

P
<
L/\

Ground Waler Board.

(xviii) Regular r_nonitoring of ground water level and quality shall be carried out by establishing -
~a network of existing wells and constructing new piezo meters during the mining
be carried out four times in a year — pre-monsoon (Aprik
monsoon (November) and winter (January) and the data
y sent to MoEF, Central Ground Water Authority and

operation. The monitoring.shall
May), monsoon (August), post-
thus collected shall be regularl
Regional Director, Central Ground Water Board.

cqmpétem_aumority shall be obtained for extraction of ground

L

(xix)  Prior permission from the
water, if any. '

(xx) . Vehicles used for transportation of ores and other mining operations ghall have vn!nd

permissions as presq'n'bed under Central Motor Vehicle Rg!es,— 1989 anq its

amendments. Measures shall be taken for maintenance of vehicles used in mining

: hall be done covered with

' ati i i : ing of ores s
® erations and in transportation of ores. Transporting |
i : closures so that no dust particles / fine matters escape

' transportation shall be

a tarpaulin or other suitable en ! ;
during the course of transportation. NO overloading of ores fof

undertaken.
nd, shall be submitted to the

. details of Corpus Fu
5 - al mine closure for approval.

(xxi) A final mine closure plan, along ¥ 5.0
Ministry of Environment & Foresis; 5 years n sdvarice of fin
‘ g scope of working shall be made without prior

t & Forests.

B. Genera_l'conditions‘
(i) No change in mining technology @n

approval of the Ministry of Environmen
|, limestone and .

g excavation, quantum of minera

(i)  Nochange in the calendar plan includin ‘ “
e senalon measi ' ¢ & buffer zone Sha

. j ._oction of flora and fauna In the core ¢

(iii) Conservation measures for protethe jocal forest and wildlife depanment. contd..

_be drawn up in consultation with
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(v)
(vi)
(vii)

{viii)

(ix)
(x)
(xi)
(xii)
(xil
~(xiv)
(xv)

- (xvi)

Four ambient air quality-moni i
as in the buffer ‘ionlgyf;‘:"gm"%;‘allons shall be established in the core zone as vell
| . 80,, NO, monitoring. Location of the stations

should be decided based on
the Meteorplogical data, topographical features and

environmentally and ecologically sensj
3 ‘ n ' '
be undertaken in consultation with thesé‘]t\;’;?e‘gﬁﬂagﬂngofr:ﬁg}]ggﬁdm PRl shou

Data on ambient ai i
ient air quality (RSPM, SPM, s0,, NO,) should be regularly submitted to ,

the Ministry including its Regional offi
¢ ce | | i
Control Board / Central Pollution Control ngfc:eodnsel iﬁasqfim%r:thasr.ld bt

ngitive dust emissions from all the

; sources shall be controlled regularly. Water
spraying arrangement on haul roads, loadin unloading and i

be provided and properly maintained. g?nd nloading and at transfer points shall

Measures shall be taken for contral of nyise levels below 85 dBA in the worK

. - -F"'_'_—_'_.-__.-‘-' .
environmerit. Workers engaged in operations of HEMM, etc. shall be provided with ear
plugs / muffs\= _ —_— ———  —————

T e

Industrial waste water (workshop and waste water from the mine) should be properly
co!tectedi treated so as to conform to the standards prescribed under GSR 422 (E)
dated 18" May, 1993 and 31" December, 1993 or as amended from time to time. Oil
and grease trap shall be installed before discharge of workshop effluents.

Personnel working in dusty areas shall be provided with protective respiratory devices
and they shall also be imparted adequate training and information on safety and health

aspects.

A separate Environmental Management Cell with éuitab!e qualified personnel shall be
set-up under the control of a Senior Executive, who will report directly to the Head of the

Organization. .

The project authorities s;ha.ll inform to the Regional Offite of the Ministry located at’

Bangalore regarding date of financial closures and final approval of the project by the
concerned althorities and the.date of start of land development work. :

The funds earmarked for environmental protection measurés shall be kept in separate

“account and shall not be diverted for other purpose. Year wise expenditure shall:be

reported to the Ministry and its Regional Officé located at Bangalore.

oriies shall inform the Reglonal Office of the ‘Ministry located at
al closures and final approval of the project by the
f'start of land'development work. e, ¥

The project auth
Bangalore regarding date of financl
concermed authorities and the date 0

The Regional Office of the Ministry, Bangalore sljiall monitor compliance of the s_t]pulated
conditions. The project authorities shall extend full cooperation to the officer(s) of the

Regional Office by furishing the requisite data / Information / monitoring reports.

/ local NGO, if any,

A copy of clearantce letter will be marked 10 concerned Panchayat
nile processing the

from whom suggestion / representation has been recelved W

- proposal.

State Pollution Control Board shall display @ cépy of the clearance letter atthe Regional
office, District Industry Centre and Collecfor's office / Tehsildar's Office fqr 30 days.

Conl'd...

L

C
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videty circulztes,

The project authorities sha

(xvi) : I -5-
: one of which shall be i, t, adve”he al least In two local newspapers v
of the issue of the ¢le € Vernagy|y, language of the locality concerned, within 7 2zys
arance lotter informing that the project has been acrorded
latie with the 522

environmental clearanc

Pollution Control Boardz:c? e Copy of the clearance letter is avaiabis
at http.//envfor.nic.in and aﬂfso at web site of the Ministry of Environenent 200 79

of the Ministry located Bangalgc:gv of the same shall be forwarded to the PegionZ! Ofice

‘‘‘‘‘‘

5. The Ministry or any other
: : T . compe!G f \ ’f‘ ;h" b J’ J:'i
stipulate any further condition in the interesqtoz;lgg\?;éﬁ:::é ?Jlisfirf::: y the sbavle

Concealing fact e
’ ual data or submission of false/fabricated data and fziure 1o £ oty w#h  [])
asull invilthdrawal of {pis clezrancs 2ns 2027 /

afly of the conditions mentioned above may resul P
action under the provisions of Environment (Protection) Act, 1925 o s =
m—— ; g 1o - F

7,_:, t:l'he&aléove conditions will be enforced inter-alia, under the rovisions of the
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Conire! of Pofiuton) A2
1981, the Environment (Protection) Act, 1985 and the Public Lizbility Insurance Act, 1527 ziong
,  with their amendments and rules. ‘
" * Ycur?—:ﬁh
‘ B RS - é -"-;:E-'t'??
(V/. Bhat21 SIngh
Deputy Director
. Copy to:
b Secretary, Ministry of. Mines, Government of India, ._Sﬁastri Bhawan, New Deli.
2. Secretary, Department of Environmen‘t. Government of Andhra Pradzsh, !—i;,':.'e.-":i:a:f. ’
3. Secretary, -Department of ‘Mines and Geology, Govemment of Anchra Fracssa,

Hyderabad. i _
_Government of Andhra Pradesh, Hyderabac.
' Flcor E4&F,

4, Secretary, Department of Forests, G0V I o
5. Chief Conservator. of Forésts, Regional Office (SZ), Kendriya Sadan, 4 ¢

Wings 17" Main Road, 1 Block, Koranmangala, Bangalore-560034. _
6. Chairman, Central Pollution Control Board, Parivesh Bhawan, C8D-Cum-Ofice
: Complex, East Arjun Nagar, New Delhi-110 032. . . s
2 Chaitman, Andhra Pradesh State Polltion Contte Board, Paryavaran Snawsh, A2

Industrial Estaté, Sanath Nagar, Hyderabad-'-SOO 018 . S
8.  Member Secretary, Central Grotér{;m Water Authority, A2, W-3 Curzon Ress

K.G. ~New Delhi-1100Y - e
Barracks; K.G. Marg, N a Bhavan, Civil Lines, Nagour- 223

9. Controller General, Indian Bureau of Mines, Indi
001. . -

10, District Collector, Nalgonda, Gover

1. El Division, Ministry of Environment & Forests. Paryavaran B

12.  Monitoring File. '

nment of Andhra Pradesh. :
hawan, New Delhi

13.  Guard Flle.
- 14. -~ Record File. _ i
"2
i | (W. Bh'zréi'gfgghl
Deputy Director
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e =R f2006-TATI(L)
Government of mdia(

Ministry of Environyant & Forests

3

Paryavaran Bhavan,
C.G.0. Complex, Lodi Road,

New Delhi-110003,
Telefax; 24362434

Dated the 9% September, 2011

OFFICE MEMORANDU \

Sub: Consideration of projects for grant of environment clearance

under EIA Notification, 2006, which involve forestland -
Procedure to be followed — further clarifications - Regarding.

Ministry of Environment & Forests had earlier issued an office memoréndum vide
no. 3-11015/200/2008-IA.II(M) dated 31.3.2011 prescribing the procedure to be

followed for consideration of projects for environmental clearance, which involve
forestland.

2. Based on the experience gained in implementation of the instructions contained
in the above referred O.M. and taking into consideration the inputs / feedback received
from various stakeholders as also in light of the judgment of the Hon'ble Supreme
Court dated 6.7.2011 in the IA No, 1868, 2091, 2225-2227, 2380, 2568 & 2937 in W.P.
No. 202 of 1995 ~ T.N. Gedavarman Thirumulpad Vs. UOL & Ors in Lafarge Mining /
Forest case, the matter has been further considered.

3 Now, therefore, in partial ame’r{dment of the above referred O.M. dated
31.3.2011, it has been decided that the following procedure shall’ be adopted fer

consiceration of projects for environmental clearance, which involve forestiand:

T At the stage of consideration of proposals for TOR in respect of'the
/- projects involving forestland, the project proponents would submit a-

credible proof in support of the fact that they have already subrpitted
their applicatioh to the concerned Competent Authority for diversion of

the forestiand involved in the project. . . ,
e R

(i) jAtthe stage of consideration of proposals for EC In respect of projects
involving forestiand, the project proponent would inform the I‘ESpECtl.\:f.e
[EACs about the status of their application for forestry clearance along with
_necessary. - Supporting documents from ~ the .concerned  Forest
o ies, It willclearly be informed to the EAC vinether the 2ppica. o7
ic at the State level or at the Central level, The EAC will take cognizance
of the involvement 0f forestland and-its status in terms of forestry
-clearance and make their recommendations on the project Cn its menb:.
After the EAC has recommended the-project for environmental clearar{:{gné
“t would be processed on file for obtaining decision of the CO;” E’: (2
Authority - for-grant of environmental clearance I the cases ;” eancé '
Competent-Authority has approved the grant of environmental cléarance,
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fﬁ the proponent will be informed of the same and a time limit of 12 mor;ths,

£ whict_m may be'extepded In exceptional circumstances to 18 months, @
: decision on which will be taken by the Competent Authority, will be given
to the prop_onent to submi_t the requisite stage-1 forestry clearance. The

_ formal environmental clearance will be issued only after the stage-l
forestry clearance has been submitted by the proponent.

(i) In the eventuality that the stage-I forestry clearance is not submitted by
the propcnent within the prescribed time limit mentidned at para (ii)
above, the proposal for environmental clearance will stand rejected and
the entire process of obtaining environmental clearance will have to be
izn[i)t[i)%ted de-novo as per the procedure prescribed under EIA Notification,

4. The requirement of information / data / documents for such projects as specified
in office memorandum no. J-11013/41/2006-IAII(I) dated 26.4.2011 will, however,
continue to be completely followed . '

This issues with the approval of the Competent Authority.

AN, opphe—T1
(Dr. S.KK. Aggarwal)
Director
To
. All the Officers of IA Division :
3. Chairpersons / Member Secretaries of all the SETAAS/SEACs
3 Chairman, CPCB
4, Chairpersons / Member Secretaries of all SPCBs / UTPCCs
Copy to:-
; PS to MEF
2 PPS to Secretary (E&F)
3. PPS to SS(IMM)
4.  Advisor (NB)
5, Website, MOEF
6.

Guard File
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To,

The Specia] Sucretary to GUV@l‘n.uwnL
Enviromnent, Forests, Science

187
A ~rerate -8
F. No. 8-85/2011.7¢ AR
Goverment of India =N PG
P"““"S‘W of Envirorunent and Forests Vs
(F.C. Division)

B i

Parya Varan Bhavgp

CCO Corm Plex, Lodp; Road,
New Delp; -110003,

Dated: 2( "l}ﬁebn.‘n ry, 2012

’—-__—__'_—-——-—____""-—-._._,_.

& Technology Neptt,,

AP Secretariat,
Hyderabag,

Diversion of 183.11 ha. forest Jang in favour of M/s.

Deccan Cemen: Litd,

Hyderabag for their limestone Mining project located jn COmpartments N5 7= & 27

1
- . L/

of Saidulmuna Reserved Forest of Na_lgonda Forest Division in Nalgonda districe of
Andhra Pradesh.

Sir,

Fam direnteq ' reler (o Government of Andhra Pradesh’s Letter No, 7729/FOR

(1)/2010, dated 20.10.2010 on the above mentioned subject, wherein prior approval of e

Central Cove

Inment for the diversion of 183.11 ha. forest land in favour of M/s. Deccan
+ Hyderabad fo their limestone mining project located I compartments No 2

™

% 27 of Saidulnama Reserved Forest of Nalgonda Forest Division in Nalgonda districr of

Andhra Pradesh was Sought, in accordance with Section 2 of the Forgst Conservaton) A,
; 5 Z a7 F : "“‘"-——-‘-—

1980. The saig Proposal has been €xamined by the Forest Adwsory Committee constinned

b / f 5 4 » Gt £ ¢ 2 'S o |

by the Centra] Government under Section 3 of the ‘ﬁgl_gi___mct.

After carefy] Consideration of the Proposal of the State Covernment of Andhra Pradesh

‘nd on the basis of the recommendations of the Forest Advisory Comumitiee, the Central
Govemmeny hereby agrees in-principlc for the diversion of 183.11 ha. forest land in favour

of M/, Deccan Cement Ltd., Hyderabad for their limestone mining project located in

svipartinents No. 26 & 27 of Saidu_hmma Reserved Forest of Nalgonda Forest Division in

Nalgonda distrjc

tof Andhra Pradesh, subject to the fulﬁlment of the following conditions:-

(i) Legal status of the diverted forpst land shall femajn unchanged; \

(ii) Compensatory alforestation over the non-foregy land equ
land being diverted shall be rajsed and maintaineg by the S
the cost of the User Agency;

(i1)

The non-forest and identified for raising ¢
transferred and Mutated in favoyr of the State Fop,
Stage-1] clearance;

al in extent to the forest
tate Forest Department at

MPpensatory afforestation shnh'. be
st Department before issue of the

r"‘";
|.Iw
w’mruA
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(xi1)

(xiii)

203

. non-forest land which is transferred an( rnutated in favour of the State Forest
Department for the purposc of C("H]X'n:salnry afforestation, shall be declared as
(] . . g ] Q 1] 10 - ¥ : 7
Reserved Forest under Section-4 or Proteeted Forest under Section-29 of the Indian
Forest Act, 1027 or under the relevant Section(s) of the lacal Forest Act,
The User Agency shall transler the cost of taising and maintaining the compensatory
afforestation, at the current wage rate, to the State Forest Departinent;
Following, activities shall be undertaken by (he User Agency at the project cost:
(a) A plan containing appropriate milipative measurcs to minirnize soil erosion
and choking of streams shall be prepared and implemented;
(b) Planting of adequate drought hardy plant species and sowing of seeds in the
appropriate area within the mining lease to arrest soil erosion;

() Construction of check dams, retention /toe walls to arrest sliding down of the
excavated material along the contour;

(d) Slabilize the overburden dumps by appropriate grading/benching so as to
ensure that that angles of repose at any given place is less than 28¢; and

(e) Strict adherence to the prescribed top soil management.

R
S
(eilaR0d
4 i -' b A M"L"f :;_I".; Em e Yy
jaL ‘f?m""é?wd:t}" E}ﬁ - :g},. iy RA

At the time of payment of the Net Present Value 'Nf-“.'V) at the present rate, the User
Agency shall furnish an undertaking to pay the additional amount of NPV, if so
determined, as per the final decision of the Hon'ble Supreme Court of India;

All the funds received from the User Agency under the project shall be transferred to
Ad-hoc CAMPA in the Saving Bank Account Number No. 344902010105407 of Union
Bank of India, Sunder Nagar, New Delhi-110003;

The User Agency shall obtain the Environment Clearance as per the provisions of the
Erivironmental (Protection) Act, 1986, if required;

The User Agency either himself or through the State Forest Department shall
undertake fencing, protection and afforestation of the safety zone area (7.5 meter
strip all along the outer boundary of the arca identified to undertake mining), at the

project cost;
f or through the State Forest Departn\.en\. shall

The User Agency either himsel
st land, one and half ime in extent to the

undertake aftforestation on degraded fore
area used for safety zone;

ol

forest land undcf this a\pproval shall be for a

The period of diversion of the said
granted under

period co-terminus with the period of the MinIng lease proposed (o be
the Mines and Minerals (Development & Regulating) Act, 1957, or Rules framed

there under, subject to a maximum period of 30 years;

GA
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(x1v)

(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

w

User ager}cy either himself of through the State Forest Department shall undertake
gap planting and soil & moisture conservation activities to restock and rejuvenate the
de_grflded open forests (having crown density less than 0.4), if any, located in the area
within 100 m. from outer perimeter of the mining lease;

;(n;c.'-"f"',’\";,
Siriiien
1tigate’the

The user agency shall undertake mining in a phased manner after taking due care for
reclamation of the mined over area. The concurrent reclamation plan shall be
executed by the User Agency from the very first year, and an annual report on
implementation thereof shall be submitted to the Nodal Officer, Forest
(Conservation) Act, 1980, Govemment of Andhra Pradesh and the Chief Conservator
of Forests (Central), Ministry of Environment & Forests, Regional Office (Southern
Zone), Bangalore. If il is found from the annual report that the activities indicated in
the concurrent reclamation plan are not being executed by the User Agency, the
Nodal Officer or the Chief Conservator of Forests (Central) may direct that the
mining activities shall remain suspended till such time, such reclamation activitizs

are satisfactorily executed;
No labour camp shall be established on the forest land;

The User Agency shall provide firewood preferably alternate fuel to the labourers
and the staff working at the site so as to avoid any damage and pressure on the

adjacent forest areas;

The boundary of the mining lease and safety zone shall be demarcated on ground at
the project cost, by erecting four feet high reinforced cement concrete P{”*‘TSJ e_a:h
inscribed with its serial number, forward and back bearing and distance from pillar

to pillar;

The forest land shall not be used for any purpose other than that specified in the

ot

proposal;

The State Government shall ensure reclamation of the forest land located in their
existing mine. Mining in the forest land proposed for diversion shall be allowed only
after the work for reclamation of the mined out area in their existing mine 15 initiated

and the State Forest Department shall monitor the progress- of reclamation works;

Mining may be restricted in the first phase to the area south of roadl connecting
Janapahad-Ravipahad villages. In addition to the normal safety zone, a sa‘i‘jw zone
of 50 meter width fenced with chain link fence, from the road on the mmne side may

also be maintained;
Efforts may be made by the user agency to obtain consent of the res;‘dentlsl L:(I; Stiz;:
Ravipahad village and construct.an altemate road to the north of the prof

5 : - ining in the 50 m
mining lease after obtaining Necessary approvals. Pernussion for mining

//"/
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x:stmg toad and any area to the north of the existing road, can t.

considered, after alternate roaq is formed;

o) iﬁ;im;sf;:;?e“; shal] coinplete settlement of rights, in term of the Scheduled

an - ﬂ _ Onal Foregt Dwellers (Recognition of Forest Rights) Act, 2005, if

Y: On the forest lang g be diverted and submit the documentary evidence as

prescribed by this Ministry in j's otter No. 11-9/1998-FC (pt.) dated 03.08.2009, i
support thercof:

(xxv) Any other -ondition that the Southern Regional Office of this Ministry, Bangalors
fmd State Government of Andhra Pradesh may stipulafe, from time to time, in e
Interest of conserva tion, protection and development of forests & wildlife; and

(xxvi) The User Agency and the State Government shall ensure compliance to provisions of
_the all Acts, Rules, Regulations and Guidelines, for the time being in force, as
applicable to the project,

3. After receipt of a report on compliance to the conditions stpulated in Paragraph -2
above, from the State Government of Andhra Pradesh, formal/ final approval of the Central
Government, in accordance with section 2 of the Forest (Conservation) Act, 1980, will he
tssued by this Ministry. Till receipt of the said formal/ final approval of the Centza!
Government for diversion of the said forest land from this Ministry, transfer of forost Iand to
the User Agency shall not be affected by the State Govermnment

Yours faithfully,
Af‘;,-
(H.C. Chaudhary)
Assistant Inspector General of Forests
Copy to:
1. Principal Chief Conservator of Forests, Andhra Pradesh, Hyderabad.
2. Nodal Officer, Office of the PCCF, Andhra Pradesh, Hyderabad.
3. Chief Conservator of Forests (Central), Regional Office, Bangalore.
4. User Agency. —
> Monitoring Cell, FC Division, MoEF, New Delhi, ~ /»_
£  Guard File ("

(H.C. Chaudhary)
Assistant Inspector General of Forests

Scanned with CamScanner



T3

L ( ¥ OV *
> e " TOVeTNment of India

Ministry of Environment and Forests
(F.C. Division)
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi - 110003,

Dated: 8 March, 2013
To,

The Special Secretary to Gn\'urnmcnl,
Environment, Forests, Science & Technology Deptt.,
A.L. Secretariat,
Hyderabad.
Sub:  Diversion of 183.11 ha.-forest land in favour of M/s. Deccan Cement Ltd., Hyderabad
for their limestone mining pro_ject located in compartments No. 26 & 27 of

Saidulhama Reserved Forest of Nalgonda Forest Division in Nalgonda district of
. Andhra Pradesh.

Sir,

[ am directed to refer to the Government of Andhra Pradesh’s Letter No. 7729/TOR.I
(1)/2010 dated 25.12.2012 on the above mentioned subject, wherein report on compliance to
conditions stipulated in the stage-I approval accorded by this Ministry vide letter of even
number dated 21.02.2012 for diversion of 183.11 hectares of forest land in favour of M/s.
Deccan Cement Ltd., Hyderabad for their limestone mining project located in compartments
No. 26 & 27 of Saidulnama Reserved Forest of Nalgonda Forest Division in Nalgonda
district of Andhra Pradesh was submitted to this Minisiry, and to say that after examination
of the said compliance report in this Ministry the following has been observed:

(i)  The certificate regarding settlement of rights in accordance with the provisions of the
Seheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 on the forest and proposed to be diverted has been signed by the concerned
Divisional Eorest Officer and the Range Officer. These certificates however, need to be
-p.:-n\'ided by the authority competent for sctulement of rights as stipulated under the
Alore-mentioned Act ze. the concerned District Collector; and

iy Plan for execution of activities indicated at serial number vi) in para 2 of the Stage-l
approval have not been prepared by the user agency, so far.

Accordingly, I am directed to say that the State Government of Andhra Pradesh may

matter:
- ] ' oty . iy . visions of the
(i) e certiticate regarding, settlement of rights in accordance with the p1 f::w.smns ,k. .
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 on the forest and pl-oposed to be' diverted duly signed by the autherty

On request under RTI ACt .
docunent was Issued

\)0 . Huzurnagg,
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kindly submit the following documents to this Ministry for its further necessary acHionin (e



. A
J}_c,)

MRT e Registered A
- am ,imﬁu\fcrnmem of India R
{ WA @ T Ministry of Mines 0 e xone NS

e B R Indian Burcau of Mines

h"?‘”)'(Inrabad Regional Office ‘;UQ @

No. : (040 27539992/2753993 S o
Phone No. : (040) I

Fax No.(TF): (040)-27539991

! ! ol , CGO Towers, Kavadigud
i 3 L : 3 1 1gudg,
E-Mail  ro.hydern had(@ibm.gov.in Secunderabad - 500 080. b
NO.AI’:’NLG;‘MPH\’IH-T}'Iiyd Date: 9 i'
) fe g Tee 7019

0 (__?-—m-“_'__—-—"' &

Shri P.Venugopal Raju, Ownerv./
M/s. Deccan Cements Limited,»\/
Deccan Chambers, 3" Floor,
6-3-666/B, Somajiguda,
Hyderabad - 500 082.

Sub:  Approval of modifications to approved Mining Plan in respect of Bhavanipuram Limestone Mine over 2n
extent of 183.11 ha in Compartment nos. 26 & 27, Saidulnama RF, Raviphad village, Nereducherla (M),
Nalgonda dist., Telengana submitted under Rule 10 of MCDR, 1988

Ref: -1_Your letter no.nil dated 22.12,
> Our letter of even no.dated 16.1.2015. L
3 Your letter no.nil dated 23.1.2015 received in this Office on28.1.2015

Sir,

In exercise of the power delegated to me under rule 10(2) of Mineral Conservation & Development Rules.
1988 vide Gazette Notification No. T-43010/CGBM/88 dated 27.04.1989, 1 hereby approve the Modification to
the Approved Mining Plan including Progressive Mine Closure Plan of Bhavanipuram Limestone mine over an
extent of 183.11 hects in Compartment nos 26 & 27, Saidulnama RF, Ravipahad Village, Nereducherla Mandal.-
Nalgonda district of Telangana State, submitted under-rule 10 of MCDR, 1988. This approval is subject to the

following conditions:

(i) The modifications to approved Mining Plan is approved without prejudice to any other law applicable to
the mine area from time to time whether made by the Central Government, State Govemnment or any otfier
authority and without prejudice to any order or direction from any court of competent jurisdiction.

(i)  The proposals shown on the plates and/or given in the document is based on the lease map /sketch
submitted by the applicant/ lessee and is applicable from the date of approval,

(i) It is clarified that the approval of aforesaid modifications to approved Mining Plan does not in any way
imply the approval of the Government in terms of any other provision of Mines & Minerals
(Development & Regulation) Act, 1957, or the Mineral Concession Rules, 1960 and any other laws
including Forest (Conservation) Act, 1980, Environment (Protection) Act, 1986 or the rules made there
under, Mines Act, 1952 and Rule & Regulations made there under. ¢

(iv)  Indian Bureau of mines has not undertaken verification of the mining lease boundary on the ground and
does not undertake any responsibility regarding correctness of the boundaries of the leasehold shown on
the ground with reference to Jease map & other plans furnished by the lessee.

(vi) At any stage, if it is observed that the information furnished, data incorporated in the ~document are
incorrect or misrepresent facts, the approval of the décument shall be revoked with immediate effect.

| _ | - Ypurs fat.l.ljf_ully.
Encl: One copy of approved Mining Plan containing 111 : j "
Sheets, Annexures 24 and 15 Plates. i
(P.N, Sharma)

Regional Controller of Mines

/D(p} for kind information to: ' - F . .

-7 1.Ms. B S Envi.Tech (P) Ltd., # 12-13-127071173, Amity ville, St. Anns. Rd., Tarnaka, Secunderabad,

" Telangana State — 500 017. y s .

2The Deputy Director of Mines Safety, Hyderabad Regjon-1, 7 th Floor, CGO Tofvers, ‘Kavadiguds-
Secunderabad, 500080~ along with copy of Approved Mining Plan. Lo \
3. The Director of Mines and Geology, Govt- of Andnra Pradesh, Hyderabad along with copy of ARprived,
Plan. %
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DOCUMENTS/INFORMATION rpQUIRED FOR PROPOSAL
FOR DIVERSION OF FOREST 1 oyp FOR NON FORESTRY USE
UNDER FOREST (CONSERYATION) ACT, 1980

FOR STAGE.] APPROVALS

I Documents/Informatjon Required for All Proposals

S.No.

Name of the Document (s}

e ———]

Check-list of the project proposal

Demand letter of the project authority/
applicant, if submitted.

L3 . . e
Main application form from Part-I to V &S
prescribed in the Rules under the FCA wih
all its columns duly filled up and signed by
the competent authority with date, place axd
official seal. All the information in part-I of
Form-A including item-wise breakup of the
forest area required, must be given in the
form itself by expanding the columns

[ Provided
or Not

If not
Provided
Why?

Page
Number

Detailed note on the project. It must inclule
the information regarding the number of
villages and number of persons to be
benefited from  the project  including
employment generation.

. -

Map of the project site/forest area requirtd
clearly showing forest boundaries ard
adjoining areas with their land use in distirct
colours in 1:50000 or any suitable scale n
original Survey of India topo sheet. If the
area is very small,

index map may be
boundaries and a location map on a larger

scale with land use of the arca required duly
siened by DFO/CF concerned.

in addition to above, a1} | .
submitted showing forest

o

Layout plan of project sit¢ approved by

cpmpetcnt authority. :
diversion of forest land, linear map or a

In case of linear |

diagrammatic map of the projedt site shodd

be enclosed. —
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7 Stnlr:mﬂ”t.”'hm;:[r’%y Ho. [Coupe Ho,
involved "'r‘.‘m No.,, ClC and  item-wise A
/COT;PHI'U:{ - frJrC”l Area I}rr;prw;:;j for ’
gir::m?g}n aly signed DY DFO (in the
ihed formal). -
g;ﬁf;;}ii,t showing the details of non-forest

area involved in the proposal (in the

prescribed formaf). e e—rine + w

Cortificate _from  the  Collector/Deputy
Commissioner that no alternative guitable

question.

. tab '.[
non-forest land is available for the project in |

Justification for locating the project in forest
arez to be submitted by User Agency and
countersigned by DFO. , '

Certificate for minimum usc of forest land to
be submitted by the User Agency, giving
details of area and trees involved in the
alternatives examined and rcasons for their
rejection duly countersigned by DFO (in the
prescribed format).

Undertaking by the User Agency to bear the.
cost of compensatory afforestation duly
counter signed by the DFO (in the prescribed
formaf).

Undertaking by the User Agency to pay the
Net Present Value (NPV) of the forest land
involved duly countersigned by DFO (in the
prescribed format).

Undertaking by the User Agency to pay the
Additional Net Present Value (NPV), if any, of
the forest land involved duly countersigned
by DFO (in the prescribed formaf) as decided
at a later date as per the decision of the
Supreme Court.

A certificate from the competent authority in
the State in the prescribed (yide MOEF letter
No. 11-9/98-FC (pt) dateq 5» July 2013)
format that all forest rights ypder the Forest
Rights Act, 2006 have been gettled in respect
of the forest area propogeq for diversion,
wherever applicable.

In case, the process for settjement of rights
under FRA has not been inifiated, grant of
stage-] approval under the RCA 10 the
proposal will Dbe considereq only if a
certificate from the competent authority
concerned, clearly stating tp,¢ the Proces®
for settlement of rights unge, the-FRA has
not’ been initiated along ih evidences |
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roads/ railway  line s/

! Lk Sleangle i

information/documents 1113:;} Itht‘,l following
st be given -

a) No Objection Certif
: t
land owning ngenc; "i.cc.(NN?ﬁ'zlfr{\;l[‘)c

Railvays  or /
’ 0
Department nal/  Irrigation

b) '(lflm'nge of Land Use certificate from
own and Country Planning/ any

other competent authority.

For the projects involving forest land for
construction of buildings/right of way for
buildings, the built-up area, details of DG
sets to be installed, and raw materials to be
used (in case of industries) should be clearly
mentioned.

Status of clearance under Environment
(Protection) Act, 1986, wherever required.

25

NOC of the State Pollution Control Board for
establishment of the project, wherever
required. -

., 26

Detailed scheme for rehabilitation of project
affected persons, wherever required.

27

Detailed Catchment Area Treatment Plan,
wherever required. The CAT Plan should be
prepared on the basis of actual survey of area
and its classification in various categories
requiring different engineering/ afforestation
and other treatments in phased manner.

28

Detailed  Reclamation  Plan, wherever
required. It should be realistic exhaustive
and complete in all respects along with
relevant maps in distinct colours. It should

afforestation and execution of such works,
wherever required.

also include the details of back fillings, |

29

Cost benefit analysis as per the guidelines
issued under forest (Conservation) Act, 1980

in prescribed format, wherever required.

30

Any other information/documents necessary
for giving clarifications on the project, may be

specified and attached. -

II

Documents/Information Required for Propos

I
als for Roads,

31

The following information/documents must
be given :-
a) Length and width of Road/Railway
line/ Canal/ Transmission line
passing through forest and non forest

, area.

Railway Lines, Canals and Transmission Linﬂei'/
= yes

b) In case of ansion of already |
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supporting that S€ iated and completed
the FRA will be mlal’ is enclosed with the

final approv 7 '
Eg;r;saﬂlliﬁlde-fr. No. 11-179/2012-FC Dated:

Wghts under

15

2013).
December 20, g Tth

R o nd
Species-wise ? and abstract of trees

(abstract to be given at the end f{ the list)
standing on the forest aréa in question neatly
typed or computerized and duly signed by

enumeration lis

class-wise

16

DFO. R
Site inspection report of the forest area

involved in the project proposal by the DFO
concerned or higher level forest officer in

prescribed format (in the prescribed format).

17

Details of non-forest land/degraded forest
area identified for compensatory afforestation
viz. Survey No./ Compartment No./Khasra
No./Khatoni No., Village, Tehsil, District,
etc., along with map in appropriate scale
showing the boundaries of adjoining forest
areas with their use in distinct colours (in the
prescribed format).

18

Detailed - scheme for  compensatory
afforestation on identified non-forest area/
degraded forest area, as the case may be, at
prevalent wage rates duly signed by DFO and
countersigned by the CF concerned. The CA
scheme must include all the technical
details, details of work schedule, total
financial outlay and proposed monitoring

19

1 forest area or in clese proximity of forest area

mechanism (in the prescribed forma).

Certificate from the DFO, that non-forest
land selected for compensatory afforestation
is in a compact block and contiguous to

and suitable from the management and
protection point of view.

20

Suitability certificate from the mal
Forest Officer that the land jgeptified for
compensatory afforestation is gyjtable for

raising plantation (in the prescribeq formad)-

21

non-availability of non-forest 1and in the

L

| state for raising compensatory afforestatioth |

‘wherever applicable. This. certifjaate will P
based on the certificate signeq by the DFO
and Deputy Commissioner/Coljector of the

x - ——..._~_________,-f""—-;——
In case of proposal which requires entry/ €4

Certificate from the Chief Secretary regarding |

district concerned about non-ayajjability: % |-
such non-forest land. ol ——

through Protected .Forest strips along
: St strips £

|

e
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eX1SUng TUdU /1 el]

linear plan clearly ;ﬁ:‘yv in lli:u:(/l :;n:t
colours the alrcady CXistin[", T(IJ'I(]J [u:”,n
beginning to end), the wii'du( ) f( '” 5
proposed road /railway ]i"‘-"/;n’nl {:0
be expanded, and the rclnni,‘,i,‘, t’ lw'dth
of the Protect Forest strip li,]’ : n

which would be left after °XPI£l'nsignl Y

c) In case of transmission line, the
following details may also be givc;n ‘-

i) Number of towers to be crected
both in forest and non forest arca.

1i) width of the right of way for

transmission line. e

III Documents/Information Required for Proposals for Hydro |
Electric Projects . |
—

. . . ¥ x ___-—--'""—-.
32 | The following information/document must be

given :-

a) Component-wise total area
2 requirement
b) Copy of Memorandum of
Understanding

Economic Clearance

ntation Agreement

¢) Copy of Techno-
n and Public Health ,_

d) Copy of Impleme
e) NOC from Irrigatio
| Department

ff NOC from Fis :
Authorization to the applican

Project Autborif_.}f
quired for Proposals for Mining i

_____,__._.-—-—'—"

heries Department
t by the A i
S _ |

nts/ Information Re
]
33 | The following information/ documents .must

be given :-

IV | Docume

[ New Proposals

\/aArﬂﬁcatc from the competent
like District Mining

authority

Officer/ Geologist, regarding non-
availability of the same mineral/ore in
the nearly non-forest aréa.

" b) Estimated reserve of each mineral/ore
in the forest area and non-forest area.

c) Total area demanded and extent of

forest area _Llr_lf_q_l_\j_fi‘jl__in the proposed b,
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mining  lease shown o
colours on relevant maps
d) Proposed period of mining Jegge,
¢) Minimum distarice of the Proposed site
from Wildlife Sanctuary and National
Park. - '
;3)‘gﬁ:_@py‘of-.ﬁwmingfgj%amﬁgapproved
{ByBMGNagpur::
~-g) Phased féclamation plan of the project

Parea.

h) Copy of lease deed/agreement entered
into with the district authorities,

i) The details of Safety Zone Area for the
mining as per para 4.7 of the
guidelines. The undertaking from the
project authority to bear the cost of
fencing of safety zone area and
afforestation over one and half times of
degraded forest area. The details of
safety zone to-be ascertained by the
competent authority viz.  Indian
Bureau of Mines/ Deptt:, of Geology
and Mining of the State Government.

I1) In case of renewal of Mining Lease

a) A brief profile of the lessee/ company
should be submitted giving details of
their existing mining leases in the
State with their capacity of
production, the present level of
average annual production, Jocation
of these pits and the status of
reclamation of forest land that are
exhausted of minerals.

b) Complete details of existing 0f
proposed leases in that Iparticular
forest area with their prescnt status |,
should be indicated on the Survey of
India Topo-sheet in appropriat® scale

c) The State Government shall forward
the complete: proposal =
RO/MoEF at least gjx months prior
to the expiry. of the exjsting J625¢" In
case of_any' delay, a details re%:.ﬁ
elaborating the causes of f;lt?‘ly s1‘.h¢:

be forwarded alon
Scanned witﬁ 'CamScanner
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d)

proposal. ———___

io czis%lution of Grap Panch

an
ro agdy of the areq endor:inay?l/
proposal that the pryjee, - i the
interest of the People livinls 11;1 th;
around the proposeg forest lind N

|

|

the

a) Copy of letter of intent issued by the oil
Company.

b) Site selection certificate as per Govt. of
India guidelines. The DFO should certify

the distance between two retail outlets o1
either side of the outlet in question.

c¢) Layout plan showing dimensions of

d) Map clearly indicating the directions of

e) The area calculations for the curves

§ NOC from NHAI/PWD/ Urban or local

g) NOC

1 i User Agency to the

iy A Certificate by -

cﬁ'e(}:t that no LP Gas godown 15 located near
roposed site d

proposed approach road for entry and
exit with clear area calculations.

the road leading from....10-.---

should invariably be given in the

layout plan.

Documentsllnformamequired for Proposals for Retail
QOutlets of an 0Oil Com'panies |

The following information/ documents must be |
gien :-

e

body

from Town

Planning/ local body

and Country

Certificate by User Agency to the effect

that no High Tension line passing
above the proposed site  duly
countersigned by DFO

uly counters! ed by DFO

Divisional Forests Officer

eevosesnesn-FOTEST Division

Office
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$ GOVERNMENT OF ANDHRA PRADESH
FOREST DEPARTMENT

Rc. No. 5578/2008/D1, :
_ ; Office of the Conservator of Fores
Dated: 14 /05/2008. Hyderabad Circle, Hyderabad. %\*

S M.C. Pargaien, |.F.S.,
Conservator of Forests,

Sub: Mines & ginerals - Major Minerals - Mining Leave application for
grant of Lime Stone over an extent of 452.43 Acres (183.11 Ha.)
n Compt.No.26 of Saidulnama R.F. Janpahad Section, Miryalguda
Range, Nalgonda District - Application filed by M/s. Deccan
Cements Ltd., resubmitted duly filled in Part-li-Reg,

Ref: DFO.,Nlg.Rc.No. 3242/2006/51, dt. 15/3/2008.

The proposal of M/s. Deccan Cements submitted by the Divisional Forest
Off(ijcer has been examined by the undersigned and following observations are
made.

1). () Since the area identified is in addition to existing Mining area of
73.93 Hec. the detailed report pertaining to existing mining is to be
furnished on following points. _

(b) Whether the area already allotted has been opened properly.

(¢) Whether reclamation has been done as per the approved practice. If
so the details of reclaimed activities,

(d) Whether existing area has been utilized to its full depth and

L 3o potential. pjw‘ uf\) @
k8 L%
79 973 Ba, 2). (a) What are the other mining leases granted to above company inthe :, - 2° gb )No

- divisions or State. il

‘ty..-rl' i < (b) The details of sanctioned area, worked out area ,re-claimed etc., 5 n& r}

P 2P 3 should be furnished. : 2?2 %

7 _dnforors~ RF.

pPe 3). As seen from the proposal the proposed area ie., 183.11 Hec. is appears to {
be inside the forest. In such case there is a likelihood that the activities like g
construction of approach road, movement of bulldozers, tippers
establishment of Labour Colonies for Labour Force etc., will become an
inevitable part of the project, which may not only make the existing
adjoining forests vulnerable to degradation but also effect the growth of
existing forest crop. The report of Divisional Forest Officer does not speak

on these points. N —
; . - Vs, =A)
V s\w/ . Mining Plan approved by the Controller of Coal is not furnished. S
i . There is no mention about the clearance from the Environmental Angle of
the project.

o
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GO.Ms.No. 35, EFS&T, Dt. 24/4/2002 are not furnished.

g
s e

&L} 6). Details of collection of Service Charges for inspection of forest area as per

It is not known whether the Agency has exhausted other alternative for
locating the project outside forest area and If so a justification report in
this regard should be furnished. o T

. In their proposal under parameter for Evaluation of loss of Forest, Company
has stated that the loss of value of timber, fuel-wood and MFP on annual
basis is not applicable. Similarly the 055 of fodder is alsq stated to be not
applicable. This should be examined in detail and specific mention should
be made in the report. pppp i TR e

9). A brief profile of Company with details of existing mining, capacity of
" production, present level of annual production, location of pits, status of

recommendation of forest should also be furnished.

The Divisional Forest Officer is requested to examine all the issues cited

above carefully and furnish his report to the undersigned for taking further action.

To

Sd/-.
Conservator of Forests,
Hyderabad Circle, Hyderabad.

The Divisional Forest Officer,
Nalgonda.

Copy to M/s. Deccan Cements Limited, D.No. 6-3-666/B, Deccan Chambers,
/\Somajiguda, Hyderabad -500 082. :

/IT.C.B.O.//

*&Gﬁ:qmuﬁ/
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GOVERNMENT OF TELANGANA

. FOREST DEPARTMENT (P (Q
s o +

_ . To
Sri M.D Sirajuddin
. ) SriV, Koteswar I2;
Public Informatj v . - “0
0/0 Coper matlon Officer, Komatikunta (v Palal.
: O Conse; vator of ]?()I‘Ch‘ts. Sury;”)f‘-i I)itl[ri(-;.’ 5¢ :.,. ey r‘wdj
I\]lalnmam CiI'C]c, Khﬂl'ﬂl”nm"n' - sl QU818

1
v S/o N:_rmyana

Re.No. 174/2018/m11, Dated: 06.10.2020,

Sub: —II{QTI Act, 2005 - Information requested by Sri Vakkanti Koteswara p
omatikunta (Vg), Palakeedy (md), Suryapet District — Transferred by the

’ CCF, 1S, Hyd U/s.6 k-
Information provided - R{:gr. ' ¥ /$-6(3) of RTI Act, 2005 -

a0 R/g

Ref:-1. A/o Sri Vakkantj Koteswara Rao R o Komatikunta vil
(Feceived on 10_09'2020)' a Rao R/ village on Dt.09.09.2020

2. Public Information Officer & Dy.CF (MIS), O/o Prl, Chief Conservator of

Forests, TS, Hyderabad(HoFF TS, Hyd Rc.No.1096 5
Dt.26.09.2020. ( ) Y 9 6/2020/TS-RTI,

As per request made by the ap;il'(;;;lt Sri V. Koteswara Rao R/o Komatikunta in the
reference 1st cited, I am sending herewith the copy of certified documents of proposals
submitted to the Prl. Chief Conservator of Forests, TS, Hyderabad in CF Khammam
Rc.No.174/20 18/M11, Dt,27.07.2020.

Encl: As above.

Yours faithfully,

(MD.

Public In tioOn fficer
O/o Conservator of Forests
Khammam Circle, Khammam

Copy submitted to the Public Information Officer & Deputy Conservator of Forests
(MIS), O/o PCCF, TS, Hyderabad for favour of information,
Copy to the Public Information officer, O/0 District Forest Officer, Suryapet for

information.,

Public Information Ofﬁcctrs
0O/o Conservator of Forcsml
Khammam Circle, Khammafi-
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' GOVERNMENT OF TELANGANA %«;\
y FOREST DEI’ARTMENT
sfom To
<511 P.V Raja Rao, IFS., The Principal Chief Conservator
Chiel Conservator of Forests/ of Forests, (Head of Forest Force)
(FAC) Conservator of Forests, Telangana, [Hyderabad,

Khammam Circle, Khammam.

Re.No. 174/201g/11, Dated; 27.07.2020.
Madam, ; < uiial

Sub : FCA- Suryapet Dist, - ¢ Act rules violated by user agency i.e M/s.
Deccan Cements Private Ltd i.c., illegal encroachment of Forest arez
and other permanent structures constructed in Saidulnama RF of
Suryapet district -~ Report submitted - Reg-

Ref: 1. Compliant given by Sri v, KoteswarRao, S/o Narayana,

R/o  Komatikunta (vVg, Palakedu (Md), Suryapet Dist.
Dt.19.02.2013.

CCF/(FAC)CF,Khammam Rc.No. 174/2018/M11,dt.26.02.2018.
CCF/(FAC)CF,Khammam Re.No. 174/2018/M11,dt.09.07.2018.
CCF/(FAC)CF,Khammam Rc.No. 174/20 18/M11,dt.11.03.2020..
Compliant given by Sri .V. .KoteswarRao, S/o Narayana, R/o
Komatikunta (Vg), Palakedu (Md), Suryapet Dist. Dt.11.03.2020.
'CCF/(FAC)CF,Khammam Rc.No. 174/2018/M11,dt.13.05.2020.
FDO, FSD, Khammam Rc.No.32/CP/FSD/2020, Dt.08.06.2020.

. CCF/(FAC)CF,Khammam Re.No. 174/2018/M11,dt.22.07.2020.

<>

N h e

®© N o

It is submitted that, the applicant Sri V. Koteswara Rao R/o Komatikunta (Vg).
Ialakeedu (Md), Suryapet District vide reference 1% cited has given compliant against
M/s. Deccan Cements Lid, stating that M/s. Deccan Cements has laid down the
railway line in Compt.No.27 of Saidulnama RF without getting forest clearances and
also violated the FC Act rules by constructing the permanent structures in mining
Deccan cements Itd has encroached the forest area in
RF and constructed the other permanent structures
like power plant, coal mill, crusher, administrative office building, residential houses in
colony, Guest house, canteen, oi! bunk, etc., and requested the undcrsigpcd to conduct
dctailed enquiry and (o remove the permancnt !flructurcs constructed in Saldulnama.
RF and necessary aclion may be taken flgamst M/s. Deccan Cements ljld f{)l
constructing the pcrmancnt strucufrt‘_sl and 'cn.croaching the forest :.m:a' l[m‘
Compt.N0.26&27 of Saidulnama RF of Suryapel District and action taken report by the

Department may be intimated to him

arca. He also stated that,
Compt.No. 26 & 27 of Saidulnama

In this regard itted that, vide reference 2m cited necessaty
. ' : regard, P Divisional Officer, FSD, Khammam to conduct
instructions issued to the [For Sri v A c~matikunta (V&)
detailed enquiry on the compliant given by é Koteswar Rao R/o Komati K
Suryapet lglistrji/ct Accordingly the Forest D.lwsional Officer, FSD, Khammarm
reference 7t ciLcd' has submitted detailed enaMy report, as detailed below.

itois subm
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| officer, FSD, Khammap, has procesg

\.Cf'] tO Ja“ . "'-'

o party on Q¢ c pahi

along with party 01 09.06.202¢ and inspected pp :
ements Ltd

scati e and encroachme
rregularities were fo, durin

feiglondd
The Forest Divisiort

Y
of Huzurnagar Range areas (jy &

; 3 .De nts in ¢
to railway line to M/s .D¢ ts in Compt.No, 26 &2'h
8 inspection, %

e " g i
Saidulnama RF and following {

rea_in C %
|. Encroached 10:12 Ha 2 2Mmpt.no.26 and ¢stablished permanent

structure by Decc:lﬂ_cﬂﬂfﬁtfll’tigmmx‘ The Forest Divisional Officer, FSD,
d that, the M/ S: Deccan Cements Privage Ltd, has g,ot the

approval for laying of railway track 1n in Compt.No.27 of Saidulnama RF as per

GoMs.No. 125, dt.19.12.2011 about 1.9337 Ha, mrom 19337 1y, arca (Lat.79.70538

Long 16.1758) to remaining track t(.)wards DCL plant, the area laid by railway track in

Compt.No.26 along the boundary .lme éznd also established the permanent structures

like one compound wall along with big gate, railway track with railway platform

for loading of finished goods. The total encroached area is in Compt.No.26 is 10.12 Ha

by DCL company. Google images and topo sheet was. enclosed as Annexure- Ia & Ib.

Khammam has submitte

2. The Deccan Cements Ltd, company encroached 21.51 ha area in
Compt.No.27 and established permanent structures. The Forest Divisional Officer,
FSD, Khammam has submitted that, the. M/s. Deccan Cements Private Ltd,
encroached the arca about 21.51 Ha in between Revenue boundary and compt.No.27.
Morcover, they have cstablished permanent structures like Officer’s Quarters, Petrol
bunk, Employee Quarters, Guest house, DCL main gate and Internal connecting

.‘'roads. Google images and topo sheel were enclosed as Annexure- Ila & IIb.

Further, the Forest Divisional Officer FSD, Khammam has reported that, she
has imported the image of village map from Vanasri of TGFMIS and super imposed in
Department compartiment layers and learnt that there was encroachment in
Compt.No.27. Images were enclosed as Annexure-III for kind perusal.

On further enquiry regarding illegal structures in compt.No.27, the DCL
company authorities, Showiug their records as they purchased from Revenue
department and Formers, about 150.18 acres from Sy.No.1 to Sy.N?‘.IIO‘of
Mahankaligudem Village, Xcerox copy of village map, Forest Gazette Notification
enclosed as Annexure-[va, IVb & 1ve for kind perusal.

In this conncction, (he I;
readings on boundarie
showing 62 Ha (i.e 155
topo sheel were encloge

..o a1 Officer, FSD, Khammam has taken GPS
- Dmsmﬂﬂl was super imposcd in Topo sheet, it
t der Revenue lands. Google images and
kind perusal.

8 OF DCL (ompany.
acres) area covering un
das Anneyy . 11a & Ib foF
Finally, the Foresy Divi; FSD, Khammam has submitted that, the
Ston; ficer, ¥*" T
M/s Deccan Cementg Ltd 1 h o ; J the Forest Conscrvation Act rules and
48 highly violate
Y
d 1 jee . instruc
Py Ssue suitable ccurate maps and further action. The
Sl!]'v 1 il
U

St Divies y for getine am is submitted herewith for kind
|V18]Unal () ]‘ld

requested the Lll‘ld(.‘rsignc tions to the District Forest Officer,
Suryapet Lo conduyc DG

report of the Fope

o p, Kham!
perusal. Micer FSD:
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[n view of the above, the [ollowing instructions have been issyeq 4,

District Forest Officer, Suryapey vide reference 8th cited,

" i) Fix the Reserve lorest boundayy jointly by Forest and Revenue and cong,,.,
detailed minutes of the mipy ey and 1:{::’::0“;111}' verifly the report of the joiy,
inspection and submit » report, After joint inspection prepare RF Block may
and compare with the Notified RIF block in all aspects and then verify the
allegations.

i) Check whether the alleged permanent structures if there, then verify if falls
within the boundary of Saiduylnama RF, whether they are falling in any
revenue pattas granted in the said Reserve forest. If revenue pattas granted
in such reserve forest, then when and verily whether granted legally or
illegally.

And requested to submit the report at the carliest and with conclusive details

without any ambiguity in the boundury as per the notification.

Therefore, it is submitted that, further report in the matter will be submitted
soon after completion of joint survey in Saidulnama RF by the Revenue & Forest

Department and on receipt of detailed report from the District Forest Officer, Suryapet.

This is submitted for favour of kind information.
[snel s Report of the FDO,ESD, Khammam.,

Yours faithfully,
Sd/- P.V. Raja Rao..
Chiel Conservator of Forests/
(FAC) Conservator of Forests
Khammam Circle, Khammanm.

« Copy submitted to the Prl. Chicf Conservator of Forests(FCA), TS, Hyderabad for
favour of kind information

+ Copy submitted to the prl. Chief Conservator of Forests(Vigilance), TS,
Hyderabad for favour of kind information.

Sd/- P.V. Raja Rao.,
Chief Conservator of Forests/
(FAC) Conservator of Forests
Khammam Circle, Khammam

/] t.c.b:o /!
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Government of Telangana Q’Q
Forest [’separtme“t

¢ grrom:

F V. Manjula, SFS.,

Y Forest Divisional Officer,
Flying Squad Division,

To:
The Chief Conservator of Forests,
Khammam Circle,

Khammam. Khammarm:
RC. No.32/CP/FSD/2¢ 0 QQIQQ' 08 /06/ 20,
Sil’, SD 0__2 - [} ...2‘0 O
Sub:- FD- irregularities in M/s paccan cements Private limited.- Peport

\ §/ ‘ ‘ submitting- regard.

W W A

Forests Khammam vide RC no CCF, Khammam, Rc.No. 174/2018/M11; Dated:
©-.11.03.2020 instructed the Forest Divisional Officer, Flying Squad Division,

It is to submit that vide subject cited above the Chief Conservator of

Khammam to cause enquiry on a complaint petition on M/s Deccan Cements
Private limited. In compliance to the above instructions the Forest Divisiona:-
Officer, Flying Squad Division, Khammam gone through the complaint petition and
conducted discrete enquiry. The fallowing irregularities were found during
inspection. _

1.Encroached 10.12 ha area in comp 26 and established permanent
structures by DCL company.

2. The DCL company Encroached 21.51 ha area in compartment no 27

and established permanent structures.

' Further the Forest Divisional Officer, Flying Squad Division, Khammam
proceeded to Janpahlad beat of Huzurnagar Range aloné with party on 09.06.2020
and inspected Reserve Forest areas diverted to railway line to M/s DCL and
encroachments in comp 26 and 27 in saidulunama RF. The Forest geat Officer and

Section Officer are fallowed the inspection. The fallowing is the detailed enguiry

report.
1.Encroached 10.12 M@J&E‘MG and esll:ablished_p_e_uuﬂﬂ'_eﬂi

structures DCL company.

M/s Deccan Cements Private limited. got the
saidulunama RF as per the G.O MS no 125.
at no 27. From 1.9337 ha area, (vide 9€0
Lde 16.1758) to remaining track towards
6 along the
ound

In this regard I submit that, the
approval for laying of railway track 1IN
about 1.9337 ha area in compartme

reference latitude 79.70538 and longit ; :
DCL plant the area |aid by Rail waYy track in compartment no 2

ablished the ;
y track with railway platform for

permanent structures like oNe comp

boundary line and alsc est o loading of
wall along with big Gate, Rail"® -
9 9 ; area IS IN compartment no 26 is 10-1

finished goods. The total enicroach€
. po sheet Was enclosed as ANNEXURE-T2

DCL company.Google'imageS and TO ¢ g
¢ m—-'r--j';z;:"‘*ﬂ--":’?,.?-".. gz

I -
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he DCL company Encroacheg 21 51_]1@,1@3“1 compartment ng 27
and established permanent gt tures
. 1ctu

1n this regard I submit that, the M/S Deccan Cements Private limited

Encroached the area about 21.51 hj o between revenue boundzry

compartment no 27. More over they are established permanent structures il

Officers quarters, Petrol bunk, Employee quarters, Guest house, DCL main

__Ga'te. and internal connecting roads Google

_ TR images and Topo sheet were
‘enclosed as ANNEXURE- Ib & II. for king perusal.

Further, 1 submit that, I have import the image of village map from Vanasri

of TGEMIS and super imposed in our compartment layers, it learnt that there vigs 2

encroachment in compartment no 27.images were en

closed as ANNEXURE- III for
kind persual .

On further enquiry regarding illegal structures i

n compartment No 27, the.
DCL company authorities, showing they

records as they purchased from Revenue

department and formers, about 150.18 aces from survey no 1 to survey no 10. of

Mahankaligudem village, X-rox copy of Village map, Forest Gazette notification
enclosed as ANNEXURE -IV a IV b& IV c for kind perusal.

In this connection the FSP staff taken GPS readings on boundaries of DCL

compary. 1t was super imposed in Topo sheet, it showina 62_.1:1_9_1(_1.5__4]:_5-5

——
-— et e ¥ g et e

aréa coverng under Revenuse lands. Guogle images and Topo sheet were enclosed
as ANNEXURE-ITI a & 11b. for kind perusal. )

In this regard I submit that, in view the above illegal occupations by M/s
Deccan Cements Private limited. arc highly violated the Forest conservation
rules . 1 request to the chief conservator of forest Khammam, to give the suitable

' i p £
instructions to District Forest Officer Suryapeta to conduct DGPS survey 107

on
getting accurate maps and further act!

This is submitted for favour ©f information and necessary action.
|

Encl; As above Yours faithfully,

Forest Divisional Officer,

Flying Squad Division,
Khammam.
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Fatun yallamandayya & others

.zu_l__|._=:_...xmmd"_.mmm:._z_ﬂhm\m‘ x::m._wm la memwﬁ.w“.ﬁl..ﬁ..ﬂm

Gandra pentayya & others

———

Kata Ycllamanda Reddy, Muna R

Kata Yellamanda Reddy, Munaga Ramammaé other..

Munaga Ramamma & others -

[ Gandra pentayya & others

Katun Laxminarayana & others

amammad other: )

e —
B213472007 25 11 2007
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Pra

"~

37213472,
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] . )
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